
THE

COUNCIL OF STATE DEBATES

. (Official Report)

Vo l u m e  I

______________ 1

FIRST SESSION
OF THE

COUNCIL OF STATE, 1921

DELHI
eUPEKIKTESDENT GOVERNMENT PBINTIIfQ, INDIA  

1921

Wednesday, 23rd March, 1921



P aqa

MOKtoAT, 2181? Mabch, 1921 T ; • 61 7 -5 2 9
Oatb. '
Qaestions and Answers*
Joint Committee on Indian f^aotories (Amendment) Bill*

* Composition o t Joint Committee.
Code of Civil Frocedute (Amendment) Bill.

. Bills laid on the Table. Indian Finance Bill. '
Import and Export of Goods (Amendment) Billi 
Irdigo Ceas (Amendment) Bill.

WedkbbdiY, 23bd Mabch, 1921 . . . . • 681—686
Statement laid on Table. > ,
Hindu Transfers and Beqtfests (City of Madras) Bill.
Finance BllK ^

T h u e s d i y ,  24th M iB c h , 1 9 2 1 .....................................................  ̂ . 587—636
Questions and Answers. '
Enemy Missions Bill.
Indian Electricity Bill.
Res:>lution Exemption of Members of the Provincial and Indian

Legislatures from thegoperatlon of the Arms Act, 1878.
Resolution re S.ttempts in England to place obstacles in the working of 

the Government of India Act. >
Resolution re Portfolios of the Viceroy’s Executive Coancil.
Insolation re Codification of the Hindu Law.
^solution  re inoome^ax Assessment.
Resolution rn Peace and Vigilance Committee*

S a tu r d a y . 2 oTh  M a b c h , 1921 6 3 7 --6 7 0

Questions and Answers.
Indian Electricity Amendment Bill*
Composition of Joint Committee.
Caloi t̂ta University Bill.
Hindu Transfers and Bequests (C»iy of Madras) Bill.
Enei^j Missions Bill.
RcBolution re Indemnities ani Reparations from Germany.
Resolution re Amnesfy to Savarkar brothers. ^
Resolution re Exemption of Members of the Provincial and Indian 

Legislatures from the operation of the Arms Act.
Resolution re Indemnities and Reparations from Germany— {contd.},

T uesday, 2.9th  Mabch, 1 9 2 1 .................................................... ..........  j  671—0f2
Prorogation of the Council of State and Legislative Assembly.

I u d b x . -  ^



Wednesday, the 23rd March, 1921.

COUNCIL OF STATE.

The Conncil assembled at Metcalfe House at 11 a .m ./w ith  the 
Honourable the President in the Chair.

STATEMENT LAID ON TABLE.
The H o n o u rab le  S i r  GEORGE BARNES: Sir, I beg to lay on the 

table a statement showing the number of officers in the employ of the different 
Poi*t Trusts in India, which was promised in reply to a question* asked by the 
Honourable Mr. Sethua at the meeting of the Council of State held on the 
28th February, 1921.

Statement ahoiving the number \of officers in the omploy of the different Por^ 
" Trusts in India,
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T o t a l  . 131 13 226 W 25 Nil. 1 1 8 - | 2 44 2

The H onouhable M r . 6ETHNA: Sir, may I ask a supplementary 
question in regurd to the information the Honourable Sir George Bames 
has jiist given us ?

The H onourab le  th e  PRESIDENT: Does it arise out of the statement ?
The H o n o u rab le  M r . SETHNA: Yes. I think, Sir, the percentage of 

Indians is very small, and I would like to know if, in view of the information 
they have given us. Government propose tio take any steps whereby the 
number of Indians in the higlier branches of the Port Trusts will be 
substantially increased ? .

The H onourab le  th e  PRESIDENT: Has the Honourable Member 
read the statement ?
— —------  -----------------^— -—  -----------------------------------------------------------------------  ----------

• Vide page 287 of Volume I, No. 7, of Council of State Debates.
’ ( 531 ) .



THe H0N0UEABI.E Mk. SETHNA : I have not, Sir.
The H onoueabi,e  the PRESIDENT: Then the question cannot arise 

out of it. He should give notice of it.
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HINDU TRANSFERS AND BEQUESTS (CITY OF MADRAS) BILL.
The H onoueable  M b . H. MONCRIEFP SMITH : Sir, in accordance 

with rule 25, of the Indian Legislative Rules, I lay on the table a Bill to 
declare the right of Hindus to make transfers or bequests in favour of unborn 
persons in the city of Madras which was passed by the Legislative Assembly 
at its meeting of the 21st March, 1921.

FINANCE BILL.
The H onourabi,e Mr. C ook : Sir, I beg to move:

• That the Bill further to amend the Indian Taiiff Act, 1894, the Indian Poet Office Aot  ̂
1898, the Indian Income-tai Act, 1918, and the Supor-tax Act, 1920, and to amend the 
Freight (Railway and Inland Steam-vessel) Tax Act, 1917, as passed by the LegislatiTO 
Assembly, be taken into considei'ation.'

, We have a lot of work to do to-day, Sir, and I am quite sure that 
Honourable Members would not thank me if I started the day by entering 
into a long general disquisition on  ̂the details of this BiU. The Bill as 
originally introduced was placed in Honourable Members' hands on the 1st 
March. As passed by the Legislative Assembly it has only been in their 
hands since the 21st. That of course is a very short time, but the Bill haS 
emerged from the Legislative Assembly with, I think, not a very large number 
of am endm ents, and I shall therefore assume that every Honourable” Member
has read it and mastered its details. I should, however, Sir, like, with your 
permission, to say just a few words on a preliminary, though I think vew 
important, point. So far, this Council has only had before it, by way 3  
information, the Budget and a copy of the Finance Bill as originally 
introduced, and subsequently this amended Bill. I think it is only right 
that I should tell Honourable Members how we now stand financially, as a 
result both of the voting on demands for grants in the other House and also 
of the alterations made by that House in the Finance Bill; otherwise I am. 
afraid that the Council would be somewhat handicapped in dealing with the 
Bill now before it. °

The other House have effected a reduction of 129 lakhs in next year'a 
expenditure. It follows therefore that, if other things were equal, we should 
have to find by taxation 129 lakhs less. But other things are not e'-ual, for 
the other House has, by the changes which it has effected in this Finance 
Bill, reduced the yield of the new taxation by about 85 lakhs. That is to 
say, the new taxation in the Bill, as at present before this Council, wfll 
yield 18 crores, and 32 lakhs, as against 19 crores and 17 lakhs. The net 
result is that on the whole we are 44 lakhs to the good—that is to say, the 
position, so far as we can see, ife 44 lakhs better than when the Budget was 
introduced. I give this figure because I think it my duty to supply the 
Council with all the information I can on this point. At the same time, o f
course, I do not mean to imply that the Finance Departtnent would not



like to have that 44 lakhs as a margin. I think that everybody knows of 
the very great uncertainties in the exchange outlook and in the trade 
outlook and I think that anyone who is at all acquainted with the general 
financial position of the country knows that any change in the position 
which may occur during the year, any alteration in our expectations, is much 
more likely to result in deterioration i-ather than in improvement. Now, Sir, 
I do not wish to embark on any sort of general discussion on the Budget, 
from which indeed we are by rule debarred. But I should like to make just 
one point clear.

It is not as if this were a budget in which the Finance Department had 
iomething np their sleeve, or in which they had nice little sums tucked away 
Somewhere or other̂  a lakh here, a lakh under this head, half a crore some­
where else. I know that there was a time when the Government of India 
were accused, and on occasions not altô >ether without justice, of delibemtely 
over-estimating their expenditure and under-estimating their revenue. My 
Honourable and learned friend, Sir Maneckji Dadabhoy, will rembember those 
debates in the old pre-uorley-Minto Councils at Calcutta, when the late 
Mr. Gokhale used to trounce the Finance Department for what he called their 
over taxation of the country. On this occasion, however, '1 can confidently 
assert, without the slightest fear of being successfully challenged, that no­
where in this budget is there anything tucked away or any margin or elasticity 
whatever.

I have said enough, I think, to show that altogether we are better off, as a 
result of the treatment of the Budget and of the Finance Bill in the other 
Mouse, by about Rr. 44 lakhs, aud that it does not necessarily follow that 
that Ks. 44 lakhs is so much surpluKage. 1 quite admit that on the figures 
this Council would be justilieAin reducing the taxation by that sum. Whether 
or not it is desimble to do so is another matter. ^

The H onourable the PRESIDENT : The question is;
‘ That the Bill further to amend the Indian Tarifl’ Act, 1F94, the Indian Poet Office Act, 

1898, the Indian In<*ome-tax Act, 1918, and the Super-tax Act, 1920, and to anitnd the 
Freif?ht (Railway and Inland Steam-vcase'lj Tax Act, 1917, an pasbed by tlie Ltgidative
AsBemblj, be taken into consideration.’

' The motion was adopted. '

The H onourable the PRESIDENT: I propope, in dealing with this 
Bill, to put each clause separately to the Council. That w 11 eni.lle Honour­
able Members to discuss the clause generally and alFo to move any amendments 
relating to the clause. They will, therefpre, be able to tjeak firstly on the 
general principle of the clause and secondly, if they so wish, on each separate 
amendment. .

Then I shall proceed on the basis of the list of amendments I have before 
me. In the first instance, we will postpone the consideration, following the 
usual practice, of the preamble of the Bill.

FINANCE BILL. B3S

The H onoueable the PRESIDENT : The question is : 

That olause stand part of Bill* ' «

TKe motion*^ adopted.
1 a



The H onourable Me. H. MONCRIEFF SMITH ; Sir, I beg to move 
that at the beginiuDg of sub-clause (i) of clause 2, the words,—  ̂V̂ ith '̂ effeet 
from the 1st-day of March 1921  ̂ be inserted and that at the end of that 
sub-clause the words,—‘ and such substituted schedule shall take effect from 
the 1st day of March 1921  ̂ be omitted.

This is a purely drafting amendment in order to bring clause 2 into line 
with the other clauses of the Bill, which all begin with the words,—  ̂With 
effect from the 1st day of ̂  such and such a month.

The H onourable the PRESIDENT ; As this amendment was not on 
the paper, I think it right to read it again to the Council before I put it. It 
has been moved that at the beginning of sub-clause (t) of clause 2, the word4>

With effect from the 1st day of Slarch 1921 be inseited, and that at thê ''̂  
end of that sub-clause the words,—‘and such substituted schedule shall take 
effect from the 1st day of March 19il  ̂be omitted.

The motion was adopted.
The H onourable the PRESIDENT : The question is :
* That clatiBe 2 stand part of the BilL*

The motion was adopted.
The H onourable Mr. SETHNA : I do not think I quite understand the - 

procedure, Sir. There are items in regard to clause 2 in the list of amend­
ments proposed. We imderstand that clause 2 has been passed.

T h e  H onourable the PRESIDENT : Are the amendments to clause 2 
or to  th e  Schedule ? The Honourable Member will have an opportunity of 
moving any amendments to the Schedule when we come to the Schedule. By 
passing clause 2, the only thing that the Council has done is that it has 
affinned the general principle that there shall be some import taxation. That 
is all we have done so far. •

The question is :
‘ That clause 3 stand part of the Bill.’

The motion was adopted.
The H onourable Mr. E. M. COOK : Sir, I beg to move that for clause 

4. of the Bill the following clause be substituted, namely
* With effect from the first day of April, 1921, for the first Schedule to the Freight

( R a i lw a y  a n d  Inland Steam-v’edsol) Tax Act, 1917, the Schedule contained in the fourth 
Schedule to this Act shall be substituted. ’ ^

This is purely a di-afting amendment. In the Bill, as it has emerged 
f r o m  the other IIonpe, there appears, in the substantive poiiion of the Bill, 
a Schedule. My amendment seeks to take the Schedule out of the clauses of 
the Bill and to put it where every well behaved Schedule should be, that is, 
at the end.

I hope that the moving of this amendment does not prevent any amend­
ments being moved on the Schedule itself.

T h e  H o n o u r a b l e  THE PRESIDENT : Certainly not; but I should like 
to hear from the honourable the draftsman of the Bill that that is the 
effect of the motion. '
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The H onoueab le  M e. H . MONCRIEFF SMITH : That wfll be the effect 
of the motion. There are one or two amendments later on which deal with 
amendments in the Schedule, which is now included in clause 4. The 
Honourable Movers of those amendments, I presume, will be at liberiy to 
substitute amendments to amend the Schedule as it will stand in the Schedule 
to the Finance Bill.

The H onoueab le  th e  PRESIDENT: I put the question on that 
understanding.

The motion was adopted.
The H onoueab le  S ie  MANECKJI DADABHOY; There is an 

am endm ent in my name, Sir.

The H onoueable  th e  PRESIDENT: Not in the clause. Let us get on 
with the clause and we shall come to the Schedule later. It is quite open to 
Honourable Members to speak on the general principles of the clause. I do 
not wish to shorten the discussion at all. But if there are no amendments 
on the clause I propose to put the question.

The motions that clauses 5 and 6 stiind part of the Bill were adopted.
The H onoueab le  th e  PRESIDENT : Now we come to Schedule I and it 

is open to any Honourable Member who may have amendments on Schedule 
I to move them.

The H onoueab le  M e. COOK ; Sir, I beg to move that in item 5 of the 
Schedule 1 after the words * Pearls unset  ̂ the words ‘ and imported unpierced * 
be added.

I think. Sir, that I can say this amendment deals with a non-controversial 
matter. As the Council knows, there is a fairly large pearl industry in India. 
Pearls are imported in a raw *tnd unpolished state and are exported to Europe, ' 
and under the present law they are on the free list. There is an amendment 
standing on the paper in the name of some Honourable Member moving that 
they should be tmnsferred to the taxable list, but I shall not deal with that 
at present. The point of my amendment is this. It has been pointed out to 
us that under the wording of the relevant item in the clause, pearls if 
imported unstrung would escape all duty. For example, if a lady bought an 
expensive necklace of pearls in Paris, and, just before getting into Bombay, 
she cut the string, she could say to the Customs Olticer,  ̂look here, my 
pearls are unset." So far as pearls are concerned, item 5 was intended to 
relate to only pearls imported in a raw state, that is to say, unpolished and 
coming into this country to be polished, or to be re-exported and this 
amendment is proposed in order that the exemption may not be abused in the 
manner I have described.

The H onoueable  Sie M. C. NANDY : Sir, the amendment which 
I propose to move is • • . .

The H onoueablh  th e  PRESIDENT: The question before the Council 
is the Honourable Mr. Cook's amendment No. 3.

The H onoueab le  M e. SETHNA : I have not been able to follow the 
Honourable l^r. Cook in the alteration he has proposed.« I was under tlie 
impression thfit^he law at present permits a lady passenger bringing her
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 ̂ Ji Mr. Setbna. ]  ̂ '
je^rdlery with her without paying any duty. In such a case, I do not suppose 
the Honourable Member would desire that lady should pay any duty.

The H o n o u rab le  Mr. E. M. COOK : That was not my intention.
The H o n o u rab le  Mr. SETHNA : I understood the Honourable Member 

to say that if a lady purchased an expensive necklace in Paris . . . .
The H o n o u ra b le  Mr. K M. COOK : Sir, I beg to substitute thjB word 

 ̂traderj^or ‘ lady \
The H o n o u ra b le  M r . SETHNA: Very well, Sir, even if he be a trader, 

I would like to point out that the trader would have paid the duty in the first 
instance when the pearls, whether pierced or unpierced, came to this country 
and were exported to Europe. If it so happens that someone purchases the 
pearls in Europe and brings them back to this country, it would be a case of 
the duty being paid twice over. I would, therefore, request the Honourable 
Member to reconsider his amendment.

The H o n o u ra b le  M r . SEDDON : I rise to a point of order. Sir, if 
another Honourable Member with an amendment relating to pearls brings 
his amendment on for discussion after tliis has been decided on, would it be in 
order ? • It relates to placing pearls on the taxable list.

The H o n o u rab le  tu e  PRESIDENT : I understand that the amendment 
referred to is that of the Honourable Sir M. C. Nandy which undertakes to 
take this out of the list of articles on which the duty is free and to place it on 
the taxable list. The Honourable Mr. Cook is at present moving an amend­
ment which will not alter the taxation at all. I think it is merely to fill what 
he considers to be a loophole. We had better take a decision on that first. 
I will, therefore, put Mr. Cook's amendment.

The H o n o u rab lb  M r . SETHNA : I am sorry, I made a mistake. I said 
that the trader would pay the daty twice over, but I tind that this is not so. 
The trader imports his pearls unpierced aud consequently pays no duty when 
he gets them in India from Arabia. If for any reason he wants to get them 
back from Europe after they are pierced, it is only right that he should pay 
duty.

The amendment was adopted.

The H o n o u rab le  th e  PRESIDENT: Having cleared that point, I 
think, the next step would be to ask the Honoumble Maharaja Sir M. C. Nandy 
to move his amendment. But before he does so, I call upon him to explain 
how he avoids the ruling I laid down at the last meeting that he cannot move 
to enhance taxation, unless he can show, of course, that this amendment is 
merely an enhancement equivalent to some reduction of other taxation 
which he proposes. .

The H o n o u rab le  S i r  M. C. N ANDI: I beg to withdraw my amendment 
which runs as follows:

* That item No. 5 be omittei from Part I and the entry in column 2 thereof be added 
to item 81 in Part IV.'

.The amendment was by leave of the Council withdrawn. ^
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The H onoueable the PRESIDENT ; Does the Honourable Mr. Sethna 
-desire to move his amendment ?

The H onourable M r . SETHNA: Yes, Sir. I beg to move—
That the following item be inserted after item 25, namely ;
‘ The following articles when imported by the owner of a cotton weaving mill and 

proved to the Baiisfaction of the Collector of Customs to be intended for use in the weaving 
of cotton or the baling of woven cotton goods :

Aniline blue, Bisulphate of soda, China clay, chloiide of magnesium, chloride^KiTTc, 
Dressalin, Epsom salts, Farina, Farinina, Flannel taping, Glauber Balts, Glutina, Glycerine 
substitutes, Heald varnish, Hoop iron. Hoop steel, Eivets for bales, Sewing needles, Sizing 
paste, Sizing wax. Soda ash. Starch, Velvet pulp.’

Sir, the items mentioned in my amendment appear in the present Sea 
Customs Act in the list of articles which are duty free. They were made duty 
free when excise and customs duties were first introduced. I may mention that 
the then Finance Member, Sir James Westland, intended to levy a duty on 
these articles as well and duty was so levied for a time. On a strong represent­
ation, however, being made to him by those interested in the cotton trade, 
exemption was given to these articles on the ground that these people would be 
paying duty twice over. And it is the same ground which I take to-day 
for bringing forward my amendment to exempt these, articles from the 
payment of any duty whatsoever. I am aware, Sir, that in another place, a 
similar amendment was brought forward some days ago, but Government 
opposed it and the opposition from Government was on the ground firstly, 
that the icotton mill industry is at present enjoying very prosperous times, 
secondly, that thê  import duty paid on these articles would represent a veiy 
small amount paid by each individual mill and therefore would not be felt 
by them, and lastly,— and this is the reason I believe to which they attach 
the greatest importance—administrative difficulty. Sir, I quite understand 
that the cotton mill industry is at present in a very flourishing condition. 
But every industiy, whether it is cotton, jute, or anything else, has its ups 
and downs, has its good years and bad years, and it does not follow that 
because they are making a profit to-day, they will continue to do so hereafter. 
We must bear in mind that this Act is not for a period of twelve months but 
for anjndefinite period. I would therefore. Sir, on the ground that they are 
levying duty twice over, request Government to consider their decision̂  I 
do not exactly know what revenue Government will derive from this source—
I mean what the loss of revenue will be to Government if they exempt these 
-articles from duty. An Honoui*able Member behind me interjects a remaric 
' Rs. 10 lakhs." But I am afraid 10 lakhs does not represent the loss on 
these articles alone. If I understood the Honourable the Finance Member 
aright in the com*se of the speech he made in the other House I think he said 
that Rtf. 10 lakhs would represent the loss if no duty was chained at per 
cent, on machinery and stores, including these articles. If my contention is 
right, then the loss of revenue is not Rs. 10 lakhs but very much smaller. 
What exactly it is, I do not know . . . •

The H onourable Mr. E M. COOK : Rs. 4 to 5 lakhs.
The H onour^ le M r. SETHNA : If it is Rs. 4 to 5 lakhs, then there is 

greater reason ifl ^pport pCmy amendment, namely, thatf for the sake of 
, Rs. 4 to 5 lakhrf Government ought not to impose duty, particularly—
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. [Mr. Sethna.]
again I î epeat it—for the reaeon that these ai'ticlee will be paying duty 
twice over. Of course it will be said that the mills will now benefit by the 
excise duty to a larger extent and they ought not to grudge, but that argument, 
Sir, ought not to hold good.

Then again, there is the question of administrative diflBculty. I understand 
Government attach very great importancje to this. Now, Sir, we are not 
ruy^^ the Customs Department so that they should study their own con- 
li^mipe. I am sure that this Council which is composed of so many com­
mercial magnates will see the force of the argument advanced in favour of 
mill-owners that on no article should duty be paid twice over. It is only on 
that ground. Sir, that I propose this amendment, and I hope that Government 
will be pleased to see that this duty is removed on these ai-ticles.

The H onouuable S ir  MANECKJI DADABHOY ; Sir. I support this 
amendment. It is not a question of the prosperity of the mills, but it is a 
question of principle. I am sure the Government of India will uphold the 
principle that no article or commodity should be taxed twice. If ̂  that prin­
ciple is upheld, my submission is that there is no justification for imposing 
this <Juty after a long period of 25 years during which there has been a 
total immunity from any taxation. My friend Mr. Sethna has already 
referred to the transient prosperity of the cotton industry" at present. But in 
matters of taxation, I submit it is wrong to look to the prosperity of a parti­
cular industry at the time. 1 understand that the Government of India, in 
matters of taxation, ever since the right of discussing the Budget has been 
given to the Legislative Councils, have been following some principle or other, 
and one principle which has been enunciated and which has , been steadily 
followed is that in all matters of taxation, justice should be done, and that 
people should not be called upon to pay taxes twice over. My friend 
Mr. Sethna has explained the situation, and I do not wish to take up the time 
of the Council any further. I therefore support this amendment.

The H onourable S ir  ALEXANDER MURRAY: May I ask the 
Honouiuble Mr. Sethna what exactly he means by saying that hoop iron, 
hoop steel, baling rivets, etc., pay taxation twice over ?

The H onourable the PRESIDENT : If the Honoumble Member wishes 
to '^ake a speech, he must do so. I am quite prepared as I have said to 
allow a cei-tain amount of latitude in this debate in view of the special 
circumstances of the case. If the Honourable Member is merely asking 
for information, I am quite willing that he should do so. But if he wishes 
to make a speech, he must remember he can speak only once on the amend­
ment. I am quite prepared to allow the Honourable Member to put a 
question to the Honourable Mr. Sethna. But what I am not prepared to 
allow him to do is in the form of a question to put forward an argument.

The H onourable S ir  ALEXANDER MURRAY: I quite appreciate 
all that you say. Sir, I would like to speak on this amendment but 1 cannot 
do BO intelligently on the information before me.

The H onourable the PRESIDENT : If the Honourabje Mr. Sethna can 
give the Honourable Sir Alexander Murray the information‘s which he askĉ  
for, I would ask him tô  jdo so.

538 COUNCIL OF STATE. [ 28iiD Maiich 1921*



The H onoueablb Me. SETHNA : If the Honourable Sir Alexander 
Murray desires to omit those iteitis which relate to the baling and moving of 
cotton, I shall have no objection.

The H onoueable S ie  ALEXANDER MURRAY ; That is not the pointy.
Sir.

The H onoueable the PRESIDENT: I think that a certain amount of 
irregularity has resulted from this question and answer. I now call upoĵ  the 
Honourable Sir Alexander Murray to speak.

 ̂ The H onoueabt^  S ie  ALEXANDER MURRAY: Well, Sir, I say 
quite frankly that if the Honourable Mr. Seihna or any other Honourable 
Member of this House can prove that any of these particular articles are 
paying duty twice over, there is a case for discussion. But I really cannot 
see that hoop iron, hoop steel, rivets for bales, sewing needles and sundry 
other items are paying duty twice over. In these circumstances, I do not 
think that these particular aiiiicles should be excluded.

Coming to some of the other items. Sir, I understand that the point made 
by the Honourable Members is this, that for the last 25 years or so, sizing, 
which is a generic term used to cover these other things, lias been admitted 
free. But this sizing is used in the manufacture of cotton cloth in this 
country on which excise duty is paid at 8 i per cent.

The point that the Honourable Member made, if I understood him aright, 
was that he has now to j>ay two duties (1) at the lute of 11 per cent, on the 
sizing when it is imported and (2) an excise duty of per cent, on the article 
when it is manufactured, or in other words that this particular article has to 
pay 14i per cent, duty subject to slight adjustment as regards wastage and 
loss. I take it that manufactured cotton cloth from Lancashire or Japan or 
any other place can-ies exactly the same kind of sizing as cloth on which the 
3J per cent, duty is paid and that that t̂ loth when it comes into this country 
has to pay a duty of 11 per cent. Therefore I f.ake it that as regards the 
Indian manufactured cloth, the point at issue is one of per cent, not one 
of 11 per cent, at all. Then my Honourable friend mentioned the case of 
jute. On the other side of India we manufacture jute more freely than we 
manufacture cotton We apply to jute in the process of manufacture oil and 
other dressing materials much the same as this sizing. Nearly all that oil.and 
materials are imported and pay duty, I think I am right in saying it, at up to 
about 74 per cent. Then we pay an expoi-t duty on the manufactured goods. 
That means we are paying an import duty and an export duty, in other 
words paying two duties. Mr. Sethna asks particularly for exemption in the 
case of cotton goods. Well, 1 do not see why I should not ask for a similar 
exemption in the case of jute goods. In any event Sir, the point at issue is 
not one of 11 per cent, but one of the difference between 11 per cent, and 
1-I-J per cent. The point which Mr. Sethna is rightly entitled to urge is 
about the sizing and that is really a question of and not 11 per cent.

The H onoueable Me. LALUBHAI SAMALDAS : I agree with my 
Honourable fritnd, Mr. Sethna, in claiming that the article% which are used for 
sizing in the cottibn industry should be allowed to come in free. 1 want to.
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[ Mr. Lalubhai Samaldas.] , 
give the Hous^ Sir, a few figures about this duty and the excise duty. 1 
speak subject to coiTection. Jf 1 remember aright these articles were ipade 
free at a time when excise duty was levied in response to the demand of 
Manchester. In response to that request and pressure, th^excise duty had to 
b^ put on. The Government of that day saw tliat it was unfair to the 
indigenous mill iiMut t̂ry to pay excise duty and also to pay a duty on what 
1 may call for simplicity’s sake sizing materials and these will not include 
hoop iron, hoop steel, etc., which Sir Alexander Murray referred to. 'Ihe 
sizing materials were then allowed to come in free and the Bombay mill 
owners and Manchester importers were in practically the same level. The 
Bombay mill owners had to j>ay per cent, excise duty, while Manchester 
importers had to pay an import duty of per cent. In the next stage -sdien m 
the duty was increased to 7  ̂ per cent, the Bombay mill owners were not even 
then charged anything for the sizing material. They had an advantage, it  
may be said, of 4 per cent, on the sizing material. The imported goods had 
to pay 7 i per cent. The manufactured goods in the country had to pay only 

per cent. Now I want to show that the Bombay mill owners are in a 
worse position by putting sizing materials under the 11 per cent duty. The 
Bombay mill owners i ave to pay 1 1 per cent, on the sizing materials 
per cent, on the iinished goods. Sir Alexander ^Murray said, and I quite agree, 
that it is not a question of ] I per cent, but if as I l>eiieve the sizing material 
used is practically double, then it means 1] per cent, on double the materials 
used that is, phis per cent, so that the Manchester importer is put at a 
great advantage in comparison with the Bombay mill owners. I t  is on this 
ground that we want this duty to be removed. As my Honourable friend, 
Mr. Sethna, made it quite clear, the total income from this duty is only 6 
lakhs. I t  is small to Government and it is small to'the mill orniers. Mill 
owners have always come forward to help Government. We raised 9 
•crores in Bombay for the Bombay Development Loan and if any more 
money is required we are prepared to pay, but I want justice to be done.
I  therefore support the Honourable Mr. Sethna^s Resolution.

The H o n o u ra b le  Siu ALEXANDER MURRAY : I  just wTint to make 
one point clear. In jute mills we have to pay 7 4 per cent, on oils and 
other dressing materials that we use in the manufacture of jute cloth and 
there is no reason why cotton mills only should get remission for their sizing 
materials. I  shouldjike to make that point clear.

The H o n o u rab le  M r. LALUBHAI SAMALDAS : You have to pay no 
•excise.

The IIoNOUiiABLE Me . E. M. COOK : I  must congi-atulate those o£ my 
Honom-able friends who have supported this motion on their effort to stampede 
this Council on high grounds of principle. I am afi^aid I cannot soar so high,

’ .and shall have to deal with the matter on more practical grounds. I  quite 
a d m it t h a t  in  theory there is a double duty on a certain number of sizing 
materials. My first point refers to the fact, which has been very 
ably put by Sir Alexander Murray, that heald varnish, hoop iron, hoop 
steel, rivets for bkles and sewing needles none of ■which enter into the 
manufactured product, have been included in my Honourable friend^s 
.amendment. I do^ot think he has any i*ight to come here a’id  propose an 
.amendment of this kind the  effect of which would be to  le t these articles
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in duty My second point is that, although if^may seem prima Jacie
reasonable to claim that the mills should not he required to pay twice over 
on their sizing materials, I  see no i;eason why the mills should claim complete 
exemption from import duty for sizing and finishing materials. T ie most 
they could reasonably claim, even in theory, is the difference between the 
import duty and the excise duty . . . .

The H o n o u u a b l e  Siu MANECKJI DADABHOY ; Let us have that.

The H o n o u rab le  Mu. E. M. COOK : That is not the present motion. I  
come to the third point, viz., the matter of administrative inconvenience. I t  
is not merely a case of inconvenience to ourselves and our own oflBcials, but 
when you get serious administrative inconvenience in a matter of this sort, 
it always means inconvenience to the public I do not know if the Council 
quite realises what the inconvenience is over these miscellaneous articles. 
The working of these exemptions under the existing schedules involves 
very considerable difTicuĴ ties, because ceilain of them—in fact, most 
of them, I think,—can be used for entirely different types of work, and 
others can be used for woollen mills which are not privileged. Then 
again^ the question arises of importation by * Stockists  ̂ who may sell to 
a cotton mill, and the result is that in a very large number of cases, duty 
is charged provisionally in the first instance and is then adjusted on production 
of the necessary proof of destination and in many cases duty is charged 
cubject to a refund being granted. Now, all these proaesses involve consider­
able inconvenience and running to and fro between the business offices and 
the Customs offices. I t  means a subsequent handling of the papers, which 
probably in the meanwhile have been dispersed to the Accounts Office. I t  
means the expenditure of a considerable amount of clerical and administrative 
labour. The disposal of every one of these claims tends to clog the Customs 
machine and makes it work slower, and therefore results in perceptible incon­
venience to the genei-al public.

Then, there is another point. Sir. Sizing and finishing materials surely 
constitute only a very small fraction of the value of manufactured cloth.
I  have heard it estimated at not more than 5 per cent, at the outside.

The H onoueabtj2 M e . LALUBHAI SAMALDAS : Nearer 15 per cent.

The H onoueab le  M u. E. M. COOK : In that case there cannot be much
<K)tton in it.

The H onoueab le  th e  PRESIDENT ; Order, Order.

The HonO ueable Me. E. M. COOK : This theoretical objection in prac­
tice merely applies to the amount of sizing that is contained in the cloth 
when it comes out of the mill. I submit this is a very small matter, in view 
of the considerable administrative inconvenience that is caused by these 
exemptions. I f  it were really a large matter involving a large sum of money, 
if it were really a case of harassment of an industry, then I think that 
Administrative considerations should be of secondary value. But when the 

^ m  is so small, it is not fair for the cotton industry to come to Government 
iuid ask them to make this amendment.

The amendment was negatived. *
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The H o n o u r a b l e  M r. E. M. COOK : Sir, I  beg to move p,mendment No. 6 on the agenda paper '

6. That for item 41 the following he substituted ;—

' 41. P e tb o le u m , including also naptha and the Imperial One anna 
liquids commonly known by, the names of gallon. and six
rock oil, Rangoon oil, Burma oil, kerosine, pies.
paraflSn oil, mineral oil, petroline, gasoline, 
benzol, benzoline, benzine and any inflam-* 
mable liquid which is made from petroleum 
coal, schist, shale, peat or any other bitumi­
nous Bubstance, or fi*om any products of 
petroleum, but excluding the classes of pet­
roleum included in No. 41-A.

Note.—Motor spirit is liable to an additional duty of six ^nnas per gallon under Act II of 
1917, as amended by Act III of 1919.

41-A. P e th o le u m  which has its flashing point ad val- 7J percent, 
at or above two hundred degrecH of Fahren- orem. 
heit’s thermometer, and is proved to the 
satisfaction of the Collector of Customs to 
be intended for use exclusively for the 
batching of jute or other tibre, or for lubri­
cating purposes, and petroleum which has its 
flashing point at or above one hundred and
flfty degrees of Fahrenlieit’s thermometer, "
and is proved to the satisfaction of the
Collector of Customs to be intended for use
exclusively as fuel or for some sanitaiy or
hygienic purpose.’

Sir, I think, I need o n ly  explain quite shoHly the object of this amend­
ment. Some years ago, 1 forget exactly when it was, a concession was made 
in favour of these various oils, known genei*ally by tbe name of lubricating^ 
oils, and they were placed in the ad valorem scheduh*, the object being to give 
them a concession as against the other petroleums which were taxed at 1 anna 
and 6 pies per gallon. As Honourable Members know, the ad valorem duty 
is now going up to 11 percent But quite apart from that, the prices of 
tl^ese lubricating oils themselves have now gone up so much—they have 
been going up for some years j)ast—that the effect of what was intended as a 
concession has in practice become a hardship and the object of this 
amendment is to rectify that bv keeping the duty at 7J per cent. I  
believe the facts are that, with the general ad valorem rate put up 
to 11 per cent, the rate on these classes of petroleum would, in tne case 
of all lubricating oils worth 14 annas or more per gallon, be higher 
than 1 anna and 6 pies, and for that reason we propose to preserve the old 
itite of 7 4 per cent. I t  is quite true this will mean a smaU loss of some 
Rs. 50,000 as compared with the receipts that would be obtained at 11 per 
cent., but it is really a paper loss, because against that you have got to set 
the danger that in such cases importers might claim to have their petroleum 
taxed at 1 anna 6 pies per gallon, and in that case the burden of proving that 
it is taxable atthe nigher mte would be shifted on to the Collector of Customs, 
who would have considerable difficulty in doing so; and the result of that • 
would be to bring in less revenue than at present.

rThe amendment was adopted.  ̂.
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The HoiJouRABLE th e  p r e s i d e n t  : The next amendment I  have on 
the notice paper—I do not know if any others have been handed in since—is 
an amendment to item No. 52 by Mr. Sethna.

^  The H o n o u rab le  M r. SETHNA: Sir, I beg to move that in the proviso
^  12 p M Item 52 for the woi-ds from ^and are owing to their shape^

‘ * to the end, the following be Kubstituted ;
* and ai*e in fact intended solely for such purpose. Such intention shall in each case be a 

question of fact and shall be supported by a decfuration to be made by the importer.'

I wish to draw the attention of Honoui’able Members to Item 52 in this 
Schedule. I t  has bepn the intention of Government, all along, to encouiuge 
local industries, and therefore, in the past, whilst they allowed machineiy free, 
and there was a general customs duty of 7 4 per cent., by this clause in the 
Act they also allowed the component parts of machijiery to come in duty free. 
Now that the duty is raised from 7-i per cent, to 11 per cent, on almost all 
articles, if by any chance such component parts have to pay this heavy rate of 
duty, then it will be a hardship on the impoiters of this particular kind of 
machinery. The reason why 1 have brought forward this amendment is that 
on account of the wording of the proviso there is considerable difference of 
opinion between the importers and the Customs Depaitraent. I contend that 
the Customs Department do not put upon tlie proviso that liberal interpretation 
which Government intended when framing the Act, w'ith the result that 
importers have been made to pay duty at 74 per cent, instead of being allowed 
to bring in these component parts free. 1 think, Sir, I will make my meaning 
clear if I  give one of two illustrations of cases which were referred by 
those concerned to the Indian Merchant’s Chamber at Bombay. One of these 
was in regard to a turbo-rotary generator for a ^^rge factory for the production 
of iron. Now, Sir, a turbo-rotary generator is an essential part of the power 
plant, but such a generator cannot be ŵ orked without a switchboard. The one 
-cannot be used without the other ; but because this component part was c illed 
a  ̂switchboard,^ and as the proviso now framed reads ‘ owing to their shape 
or to other special quality, not adapted for any other pui*pose ^ the Customs 
Department contend that, being a ‘ switchboard^, it can be used as a * switch­
boardfor other purposes. The importers contended that this 'switchboard^ 
^ould not possibly be so used; but they were unsuccessful in their appeal and it 
was ruled against them.

Another case of the same Company is in regard to what is called a 
pnometer. A pyrometer, Sir, is used for the purpose of testing the heat in 
blastfurnaces. I t is a kind of electrical thermometer,'and because it is a 
thermometer the Customs Department again contended that it may be used 
for another purpose and consequently must bear full duty. Now, Sir, I am 
given to undei*stand that that the so-called thermometer can serve no other 
purpose than that for which it is i>articularly intended and imported, and 
if the Customs Department think that it can be used for another purpose, 
all I can say is that it can be used for no other purpose than as a specimen in 
a museum or as a curiosity.

Th^n, Sir, if these articles cost small amounts it would be a different 
, matter. But the cost of these switchboards and pyrometers runs into five iigures and I leave it to the House to imagine the amount of duty that has 

to be paid by a fi|?m importing macliinery of this kind. I v^uld give more 
instances in regawi*to machinery, but as those instances are somewhat complex
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[M r. Sethna.] ' •
and as Members of tbis House cannot be expected to know all about complex 
machinery matters, I think I will give a much easier illuBti-ation which, I  hope,, 
will go home to the Members. There is a particular kind of knitting machine 
which is imported in this country. That knitting machine can only be used 
with a particular kind of needle and that particular needle can only be used in 
this particular knitting machine, and nothing else. Yet the Customs 
Department, relying again on the wording of this proviso, say that because 
it is a needle it can be used for other purposes and consequently they*charge 
the higher rate of duty for the needle. Is that right ? I  leave it to the 
House to decide. I t  is to remove such an anomaW that I  have brought 
forward my proposal to amend the proviso. 1 quite understand that 
Government are anxious that there should be no loss of revenue. My j^oint 
is that the best criterion is that the importer should make it known to 
Government that this component part is to be used for that particular 
machinery for the production of the goods that he is making and is not to 
be used for any other purpose. Therefore, as my amendment r^ds, he is 
asked to give a declaration to that effect, and if he goes behind that 
declaration it is open to Government to prosecute him criminally. I am sure 
that no respectable tirm would think of importing articles which they are not 
going to use themselves in the manner indicated. As regards administrative 
difficulties to which the Honourable Mr. Cook referred, the administrative 
difficulties of the Customs Department, I doubt if Government can tell us if 
they have found many cases to show that any undue advantage has been 
taken of the concession which Government has made. I t  is, therefore, Sir, to- 
remove this defec*t that machinery imported for our industries or component 
parts thereof be not charged at tlie higher rates that I have brought forward 
this amendment, so that our industries may be strengthened and enlarged^ 
and I hope that Government will see their way to accepting it.

The H o n o u r a b le  M r . LALUBHAI SAMALDAS ; Sir, I rise to support 
this Amendment. I should make it clear in , the beginning that it is not in 
th e  interests of any one industry, of any one firm or of any one company th at 
we are pressing for this amendment. The thing is this. I will take one 
o th e r  instance - a hypothetical instance—as Mr. Cook might say. W e are 
placing orders for sugar machinery. W e want to have an electric drive 
and the same difficulty about a switchboard wjU occur there also. But there is 
another matter that 1 want to bring before this Honourable House. W e will 
have to order out with the whole machinery boiling pans and the Customs 
Department might say that these pans might be used for manufacturing 
goor or jaggery and are therefore liable, not to 7 4 per cent, now, but to 11 . 
per cent. dul^. This means that it will be a great handicap to the sugar 
industry. The Customs Depaiiment are very efficient watch-dogs of the 
G o v ern m en t, and can charge 11 j^r cent, on anything that they like. I t  ia  
fo r  that reason. Sir, that I  cordially support the am endm ent moved by my 
H o n o u iu b le  friend Mr. Sethna.

T he H o n o u r a b le  S a r d a r  JOGENDRA SIN G H : Sir, I  also rise to 
support the amendment moved by the Honourable Mr. Sethna. Mr. Cook, 
a little while ago, said that he was not going to stand on the high ^-ound of  ̂
principle; but I  am quite sure that he is not prepared to net in revenue 
unfairly.  ̂ What the amendment seeks is a definition of a clause which would 
exclude certain things which are definitely us6d for definite purposes, such aa

6 4 4  COUNCIL OF STATE. [  23nD  M arch  1 9 2 L



pyrometers, oil which the Customs D epaiim ent has been charging higher 
rates.

I think that the Finance Department should accept this amendment and 
allow these thing-s to be definitely detined.

The H o n o u rab le  Mu. E. M. COOK : Sir, one would not have thought, from 
the speeches we have heard on this amendment, that this is a Finance Bill 
designed purely to provide additional sources of revenue. This proviso in 
the Schedule is a very old feature, and is not being iuseiiied for the first time 
now. I t  embodies a definite principle and my Honourable friend would 
abrogate that pxinciple and introduce a new one. I t  may or may not be a 
good principle and the Honouiuble Mr. Sethna's principle may or may not 
be a good one. What I do submit, Sir, is that this is not an occasion, on 
which we can consider a difficult, complicated and highly technical subject 
of this sort. ^

I  only got a notice of this amendment yesterday afternoon and I  do not 
think it is quite fair to this Council to ask them to consider an amendment 
on an exti'emely difficult subject of this sort on such short notice . . . .i

The HONOUIIABLE Mu. SETHNA : Has not the attention of Government 
been drawn to the very instances I have quoted ?

The H o n o u rab le  Mr. E. M. COOK: Not in connection with this; 
Finance Bill, Sir. *

The HoN O U RA Biji: t h e  PRESIDENT; I would remind the Honourable 
Member that one of the reasons why this Finance BiU was taken up on such 
short notice was on his own appLcation.

The H ono u rab le  ]\1r. E. M. COOK: I am not complaining of the 
shortness of the notice, Sir. What I have said is only by way of explanation 
and by way of apology to this Council, on behalf of my Honourable fi’iend, 
for his asking them on this Bill to deal with such an extremely difficult and 
complicated subject. ‘

I find from the papers I have with me that the question of the interpreta-  ̂
tion of the existing proviso has been considered at different times for some 
years now, and, more particularly, quite recently in connection with electrical 
appliances impoi*ted by a well known fiim.

I stated just now that my Honourable friend^s amendment introduced an 
entirely new principle in the Schedule, and this may have very far-reaching 
residts. 1 think the House will agree with me when I say that it is not safe 
to jump at a decision on such things on short notice. I am quite unable to 
say what will be the effect on the general opeiration of the Schedule if an 
amendment of this kind were introduced, and I am af mid that I must raise the 
strongest possible objec*tions to my Honourable friend^s attempt to rush the 
acceptance of a proposal of this kind without very careful, detailed and 
prolonged consideration. *

I find that there has been for some time past considerable controversy 
between the Bengal Customs officials and a well known firm on this subject. 
The ni^tter has now nnally been reported to the Government of India by the 
Bengal Government, and we,have received a letter, d a t^  the 18th March, 
only two days. jgo from the Bengal Government enclosing a representation 
from that firm and placing the whole matter before the Government of India.
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[ Mr. E. M. Cook. ] ,
Now that, of course, will receive very careful consideration, and a decision will 
have to be arrived at as to the best method to treat this very diflScult and 
complicated question. If  the decision on the question does not suit those who 
have raised it, it will always be open to my Honoumble friend to come up again 
in September and move a Resolution, but I am afraid I  must oppose the 
introduction of a highly complicated subject as this, on the Finance Bill.

 ̂ The H o n o u ra b le  Mk. SETHNA : Sir, in view of the explanation which 
tlie Honourable Mr. Cook has given and in the hope that lie will consider this 
'question sympatheticully and thus render it unnecessary for me to move a 
Resolution next September, 1 request that leave may be given me to withdraw 
my amendment.

The amendment was, by leave of the Council, withdi'awn.

The H o n o u rab le  M a h a ra ja  Sir M. C. NANDY : Sir, I beg to move:
‘ That No. 69 in Schedule II, Part III (Printing Presses and Materials', be removed 

from this pai-t of the Bill and placed in Schedule 1, Part I, amonf^st articles which can be 
imported free of duty.’

Sir, I have to plead on behalf of a business, or industry if you please, 
which has already been very hard hit on account of the enormous rise in the 
price of papers. Already it is becoming difficult even to print and publish 
necessary and useful books, because of this rise in the price of paper, and it 
you add at this stage to the cost of production of books by imposing a duty, 
however small, on Printing Presses and Materials, as detailed in No. 59 of 
Schedule 11 of the bill under considei-ation, it would almost mean a tax on 
•education and knowledge. 8ir, J cannot bring myself to believe that this 
House will be at all a party to such an iniquitous imposition. You will excuse 
me to point out to you that, while some of the materials for paper-making, a 
large number of agriculturil implements, dairy appliances, water-lifts, sugar- 
mills and oil-presses and even all soi-ts of living animals are exempted from 
all duties, the primary instruments of instruction n,nd education for the people 
are to bear a rather inconvenient impost. I appeal to the patriotism of the 
House not to allow any duty on such machineries and materials as may hamper 
the spread of knowledge and education in the country.

The H o n o u r a b l e  M r. E. M. COOK : Sir, I  am afmid that I must oppose 
this amendment. These articles are already in a favourable position, in that they 
are only taxed at per cent. 1 think that is a considei’able concession already, 
and when we are trying to see how we can most equitably obtain new sources 
of revenue, 1 think it is a mistake to give away a source of revenue, however 
small it may be, and it is also a mistake, if I may say so, to ask the Council to 
subsidise printing at the expense of the genei*al tax-payer.

The amendment was negatived. ^

T̂ ĥe H o n o u ra b le  M u. E. M. COOK : Sir, I beg to move;
* Tliat for item 78, the following bo substituted.

* 78. All soiis of animal essential, mineral and vegetable non-ossential oils, oscluding 
l>etroleum as detincd in Nob. 41 and 41-A.*

The motion was adopted. • ,
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The Honourable Mr. E. M. COOK: I beg to move :
* That in item 81 after the word* * i»npoi’ted cut * the words * and Pearls imported pierced * 

be insei-ted.'

The H -o n o u r a b le  t h e  PR ESID EN T; The question is : -
, * That in item 81, after the words * imported cut' the words * and P barls imported pierced * 
be inserted.*

The motion was adopted.
The H o n o u r a b le  t h e  PRESIDENT ; 'The next amendment on«ihe paper 

also stands in the name of the HonourJible Mr. Cook. .
The H o n o u r a b le  M r . E. M.JCOOK ; I,beg to move, Sir ;

‘ That at the end of item 83 the word.i and figures ‘.and articles made of silk 
(see No. 132)' be added.’

I  may explain, Sir, that the general rule is that, when articles fall both 
under a genemi item anil a more particulai’ item, they should be taxed under 
the more particular item. And according to this rule, certain articles of 
Apparel, millinery, haberdashery and liosiery should fall under items 83 and 98 
and not under the general item which is silk piece-goods and other manu­
factures of silk. This, however, was of course not the intention, and this and  ̂
the subsequent amendment which I shall move pi'esently is in order to give 
proper eltect to the original intention.

The H o n o u r a b l e  THE PR ESID EN T: You can move your next amend­
ment, No. 19 also.

The H o n o u r a b ijs  Mr. E. M. COOK : I  beg to move;
‘ That in item 98 after the woi-ds ‘ Haberdashery and Millinery * and after the ^word , 

4 Hosiery ’ the words and tigureu * excluding articles made of silk (see No. 132/ be added.*

The H o n o u r a b le  th e  PRESIDENT ; The question is; . . .
* That at the end of item 83 the words and figures * and articles made of silk (see 

No. 132) ’ be added.*
The motion was adopted.
The H o n o u r a b le  t h e  PR ESID EN T: The next amendment is a conse­

quential amendment of the above. ^
The question is :

‘ That in item 98 after the words ‘ Haberdashery and Millinery* and after the word 
 ̂Hosiery ’ the words and figures ‘ excluding articles made of silk (see No. 132)* be added.*

The motion was adopted.
The H o n o u r a b le  t h e  PRESIDENT ; The next amendment on the paper 

also stands in the name of the Honourable Mr. Cook. I do not quite under­
stand his amendment. H e  will see, if he refers to the Schedule, that the word 
 ̂lorries  ̂ occurs twiĉ j in the item which he is amending. I do not know 

in which place he \yants the word  ̂namely  ̂ to be inserted.
The H o n o u r a b le  M r . E.M. COOK : Before the word  ̂chassis after 

^the word * lorries^ whei-e it occurs a , second time. This is merely a diufting 
amendment, Sir. I  beg to move:

* That in item 88 ^fter the word ‘ lorriea * and before thej word .‘ ohasiis * the word 
nam^y ’ be insei-ted.’*
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The H o n o u r a b lb  t h e  PRESIDENT : I  understand that thi^ is a purely 
drafting amendment. ^

The question is :
‘ That in item 85 after the word ‘ lon-ies * and before the word ‘ chassis * the word

* namely * be inserted.*

The motion was adopted.

The H o n o u r a b le  t h e  PR E SID E N T ; The next amendment is also in. 
the name of the Honourable Mr. Cook.

The H o n o u r a b le  Mr. E. M. COOK : Sir, I  beg to move:
* That in item 87 after the word ‘ cutlery * the words and figures * excluding electi-oplated 

cutlery (see No. 127) ’ be added. ’

I might indeed, Sir, have coupled this amendment with Nos. 13 and 19 
because exactly the same reason appb'es in this case also.

The H o n o u r a b le  t h e  PRESIDENT : The question is :
‘ That in item 87 after the word ' cutlery ’ the words and figures ‘ excluding electi*o- 

plated cutlery (see No. 127/’ be added.*

The motion was adopted.
The H o n o u r a b le  t h e  PR ESID EN T: The next amendment on the paper 

stands in the name of the Honourable Maharaja Sir Manindra Chandra 
Nandi. I t  appears to me to be open to the same objection that I  put to him 
last time inasmuch as his amendment involves an increase in the rates from 11 
per cent, to 20 per cent. I should like to hear his explanation in view of my 
ruling on the last occasion.

The H o n o u r a b le  M a h a r a j a  S i r  M . C. N A N D I; I  beg to move- * 
No.....................

The H o n o u r a b le  t h e  PRESID EN T; Order, order. Before the Honour­
able Mfember moves his amendment, I should like him to explain to me how 
he justiries his amendment in view of my ruling that increase of taxation can 
only be moved by a Member either on behalf of Government or where it invol­
ves such variation in taxation as to make a reduction by another amendment 
standing in*the name of the same Member.

The H o n o u r a b le  M a h a r a j a  S i r  M . C. N A N D I: Though I  suggest 
here only a variation in taxitioa which is made up in my next, I  bag to 
withdraw this ^amendment. Sir. .

The amendment was, by leave of the Council, withdrawn.
The H o n o u r a b le  M a h a r a j a  Sir )M . C. N A N D I; Sir, I have great 

pleasure in moving : *
* That Cotton piece-goods (98) and Umbi-ellas (120) be removed from Part IV, Schedule 

II, and be made liable to duty at the rate of 7  ̂ per cent ad valorem'

Sir, I feel that a large number of Members of this House will not like this 
amendment of mine, but nevertheless I  feel called upon by a sense of duty to 
move it in the best interests of my country. Alreadyi;he impression seems to '

* That items Nos. 91, 92, 105,110, 117 and 119 be omitted fiom P^ri IV and the entries 
hi column 2 thei*eof be insei-ted as new items in Part V at the end.
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have gone out in the country that we are a body of people who represent only 
^capitalistic and vested interests, and do not care very much either for the 
masses or the poorer middle classes. I t  would be an insult to our patriotism 
if we would allow such an impression to ijo deep down into the minds of our 
people by any act or intention of ours. In moving this amendment, therefore, 
the effect of your acceptance of which will mean more cheapening of the prices 
pf dhoties and saris, I stand for the masses and the poorer middle classes, 
and I expect all members of this House to stand by me in this fight. Sir, it 
is known to you and every one of this House that the present unrest in the 
country is due more to economic than to political causes, and it would, therefore, 
be very much impolitic and unwise at this time of the day to add to the econo­
mic straggle of our life. Sir, it is idle to expect that the 250 cotton-mills in 
India would supply all the necessary wearing-apparel of 820 millions of our 
people, and, do what Bombay may, a large quantity of our necessaries in that 
line has got to be broui^bt out from Manchester and outside. If Bombay 
spindles and looms could supply all tlie necessaries of our people, I would have 
myself welcomed to-day the additional duty which the Government of India are 
seeking to impose on imported cotton piece-goods. But as Bombay cannot supply 
aU our needs, the rest has got to be impoi-ted from somewhere. This additional 
duty, therefore, is bound to send up the prices of cotton-goods imported from 
outside, and add to the economic pressure of the masses and the poorer classes. 
As is the dhoti and the sari, so also is the umbrella an essential necessity of 
life in a tropical and i*ainy climate. I t  may be a luxury, but it is a poor 
man’s luxury, and you shoula think twice before making his life a bit harder 
than it is by sanctioning a duty of 11 per cent ad valorem on his umbrella. 
Why, in the name of fairness, I ask you. Sir, should we make living dearer 
and more expensive than already it is at the |H*esent moment ? I want the 
members of this House to forget for a moment the claims of Lancashire and 
Bombay on our fiscal policy, the bloated finances of the Government of India 
and their huge disbursements, and to turn their thought to hundreds and 
thousands of Indians who cannot make both ends meet and who can hardly 
keep their bodies and souls together.

I  would then ask the House to say if these are the people who ought to bear 
the burden of an additional tax of 3  ̂ per cent, of duty upon the loin-cloths 
and the umbrellas they use. If the House thinks that we are not touching 
the poorest classes of our people by this new impost and only helping Bombay,
I  would not mind it throwing out my amendment. But if we are here 
to protect and guard the interests of the poor and not to look after the 
pockets of the rich, I have confidence that my motion will be accepted.

The H o n o u e a b le  CoLONiiL S ir  UMAR HAYAT KHAN ; I  just want 
to ask whether written speeches are allowed or not.

The Ho ouEABLE THE PRESIDENT: I think the Honourable Member
is well aware that they are. He used to indulge in them at one time himself.

The H o n o u j i a b l e  Mr. E .  M. COOK : I have only got one or two words 
to say on this amendment. In the first plac;e the Honoural)le Member 
proj)oses to transfer impoi*ted cotton piece-goods from 11 to per cent. 
That would mean an enormous loss of revenue, probably something almost 
approaching 2 crores. That is all f have to say on that point. As regards 
umbrellas the Honourable Maharaja has. I think forgotten that they were 
taken out of tfce luxury list by the other House and put in*the 11 per c ?nt list, 
and now he wants to put them in the 74 per cent list. 1 do not know why.
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The H o n o u u a b lb  t h e  PRESIDENT : The question is —
“ That Cotton * piece-prooda * and * Umbrellas * be omitted from items 98 and 120, respeo- 

lively and be inserted under a new part as articles liable to duty at the rate of per cent 
cd valorem** _

The motion was negatived.

The H o n o x j i ia b le  Mu. E. M. COOK : Sir, I  beg to move that item No. 
105 be omitted. With your permission, Sir, I  may as well move the 
conBequential amendment, item Nou 27, which runs as follows—

‘ That after item 135 the following item be inserted, namely’:
* 135-A., Jewellei’y and Jewels. ’
I must explain Sir, that there has been a little inconsistency as regards 

the treatment of this item of the Schedule, and some change of mind on the 
part of Government. I  will explafn how it occurred. I t  was originaUy 

\intended to put ‘ Jewellery and Jewels * into Part V, as I am now proposing, 
that is to say, to tax them at 20 per cent. I t  was then represented to us 
by our advisers that the enhanced duty would probably be an inducement 
to smuggling, especially through the post and that detection might be very 
difficult. Since the introduction of this Bill on March the 1st, however, 
we have received many requests from customs officers all over India to give 
rulings as to what articles are to be classed as jewellery and what articles 
as gold or silver manufactures, which, if Honourable Members will refer 
to item No. I»i0, are taxable at 20 per cent, and the difficulty of distinguish­
ing these things is so extremely great that we have been obliged to come 
to the conclusion that on the whole it is preferable to incur the risk of 
smuggling, and to put jewels and jewellery into the 20 per cent list. We 
jan only hope that the increased i-ate on jewels and jewellery which do 
nDt escape detection will make up for the loss on those that do escape 
detection.

The H onou h ab i e  th e  PRESIDENT : The question is :
• That item ir'b be omitted and the fuiiher question is that after item No. 135 the follow­

ing item be inserted, namely ;

• 135iA. Jewellery and Jewels. ’

The motion was adopted. ,
The HououuABiiE Ma. ALTAF A L I : Sir, the portion of my amendment 

No. 2*2* relating to jewels and jewellery has been dealt with already and I beg 
to withdraw the remainder of that amendment.

The amendment was, by leave of the Council, withdrawn.

The HoNorEABLE Me. ALTAF A L I; I  beg to move the following amend­
ment—

‘ That the fDllowing be inserted after item No. 121 in Part IV, namely ’ ;

• Motor cars up to the value of Rs. 7,500. motor cycles, motor scooters, bicycles, and 
tricycles and parts and accessories thereof, provided that such paiis or accessories as are 
oidinarily also used for other pui-poseB shall be dvtiable at the rate of duty specified for such 
articles.’

•  That items Nos. 105,110 and 116 be omitted from Part IV and be inserted at the end
of Part V. '

850 COUNCIL OF STATE. [ 2 8 e d  M a e c h  1 9 2 1 .



I beg to move the next amendment also at the same time. The next 
amendm^nt  ̂ amendment No. 25̂  runs as follows—

‘ Tliat for item No. 126 the followiDg be Hubetituted :
‘ 126. Motor cai-B of the value of Rs. 7,600 and over. *

My object in moving these amendments is to protect a certain class of 
people in whose case the use of motor cars cannot possibly be regarded as 
luxury. We all know that a certain class of people such as doctors, profes­
sional men, business men and busy men who have to use motor cars do so not 
as a matter of luxury, but for the expeditious discharge of tbeir different 
callings. I t  is only for that class of people, Sir, that I  advocate the reduction 
of the duty on motor cars costing say up to Rs. 7,500. I  hope I have made 
myself clear.

The H o n o u iia b le  C o l o n e l  S i r  UMAR HAYAT KHAN : I  think 
doctors make a lot of money. Why not lax them ?

The H o n o u r a b le  Mr. E. M. COOK : I am afmid I must oppose these 
amendments. In the Hrst place we want money and, t=o far as I can see, the 
Honourable Meuiber^s proposal, if accepted, Will involve a loss of revenue of 
certainly 10 lakhs and I thiiik more probably of 15 lakhs. That is my first 
point. My second point is this. The propot-al will be veiy difficidt to work 
in practice. Motor cars usually come out in paits and are put together in 
this country.

Thirdly, I do not admit for a moment that a man who can afford to 
keep a car at all cannot afford to pay 20 per cent. We are imposing an 
an? va/o/Tw duty, and the fact that it is an ad valorem duty surely differen­
tiates between the cheap car and the expensive car. The man with the 
cheap car pays less than the man with the expensive car.

■^Amendments nos. 24 and 25 were negatived.

The H o n o u r a b le  Mr. E. M. COOK : Sir, I beg to move :
‘ That in item 137 the word ‘ including ’ be omitted.*

The amendment was adopted.

The H o n o u r a b le  M r . H. MONCRIEFF SMITH : Sir, before the whole 
Bill is put, I have to point out that we now have two items, Nos. 41 and 41-A., 
and two items, Nos. 135 and 135-A., and there is no item No. 105. This if 
the result of the amendments made this morning. I  beg leave therefore to 
move that the items of the Schedule (as now amended) to be substituted for 
Schedule II  of the Indian Tariff Act, 1894, be re-numbered consecutively 
and that all necessaiy amendments consequential on that re-numbering 
be made.

The amendment was adopted.
•24. “ That the following be ingerted after No 121 in Part IV, namelj :—

‘ Motor care up to the value of Rs 7,600, motor cycles, motor scooterg, bicjc1e« and 
tricycles ana parts and accewories thereof ; provided that such parts or acocssortea 
as are ordinarily also used for other purposes shall be dutiable at the rate of duty 
specitied for such articles.* ’*

25. “ That for item No. 126 the following be substituted :
* 125. Motor oars of the valve of Be. 7,600 and over.' " *
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The H onoueablb the PR ESID EN T; That, I  think, concludes the amend­
ments to Schedule I, unless there are any more to be brought forward.

The question i s :
‘ That Schedule I, as amended, stand pai‘t of the Bill.*

The motion adopted. ^

The H onotjeablb the PRESIDENT: I now put the question 'T hat 
Schedule I I  stand part of the Bill/

The motion was adopted.

The H o n o u e a b l e  S i r  M ANECKJI DADABHOY: Sir, I beg to m o v e  
t h e  following amendment:—

‘ Tliat in Schedule III to the Bill for the entries under the head ‘ Letters * the follow­
ing be substituted

* For a weight not exceeding one tola . . . .  half an anna 
For a weight exceeding one tola but not exceeding tolas . 1 anna
For every additional 2 i tolas or fraction thereof . . . 1 anna *

Sir, I  may say that in moving tins amendment I am not doing so as a 
matter of mere form. I know that there is a great body of opinion that 
the Bill as it has been sent to us amended from the Legislative Assembly is 
one which requires still further amendment. I also feel that in this matter 
I  have this Council with me and a large number of the members of the 
Legislative Assembly, as well as the general public. I t  would perhaps not 
be fair if I omit to mention that the Honourable the Finance Member also feels 
that the raising of the half-anna rate will fall hardly on the people. He has 
emphatically said in his Financial Statement that he would be sorry to see 
the pice-postcard and the half-anna postage rate for letters abandoned For­
tunately for this House the pice-postcard has been retained by the Assembly, 
and we have now to deal only with the half-anna postage. My amendment, 
in other words, seeks to maintain the existing postal charges. I am aWare 
that in moving this amendment we have to face the question of cost, and 
that is an important consideration. I am also aware of the various arguments 
that have been advanced for and against any alteration in these rates, but I 
may at once say that the postal service of "the country ought not to be inter­
fered with unless there are very cogent and powerful reasons. So far as our 
postal service is concerned, I am in a position to satisfy you that the Honour­
able the Finance Member himself is|notin a position definitely to state that the 
Postal Department of the country is run at a loss of public revenue. As 
you are aware, at present the two Depaiijments the Telegraph and the 
rostal Depaitments—are combined in one Department. The charges for 
telegrams were only quite recently raised from 8 annas to 12 anuas, and 
the Honourable Mr. Hailey has stated in his speech that he is not in a 
position to say what is the loss on the combined Department. If  so it is only 
tight to question if there is justification on business grounds for raising the 
postal rates. The Honourable the Finance Minister has also pointed out that 
on account of his not being in a position to ascertain accurately whether the 
Postal Department is run at a loss or not he has indented, or is about to indent, 
for the services of a Chartered Accountant, who will overhj^ul the whole 
Department and find out if the postal serviĉ e is carried on at a^pss at present.
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I  contend that with these admissions of the Finance Member before us 
^here is no justification whatsoever for making an alteration in the existinff 
postal rates. I  do not wish to repeat the arguments which have been advanced 
in the other House, but I  do state that the postal service of the countiy should 
T)e run in such a manner as not to entail a greater cost than what is necessary 
on the people using it. The Post and T e le^ p h  Departments are the chief 
iii-teries of the country. All communications in a big continent like India 
are carried on by means of letters and telegrams, and all possible encourage­
ment should be given to the people to facilitate their coiTespondence and to 

' *bring the postal and telegraph services within their reach at the lowest charges 
possible. These Depai-tments are also, I may say, the means of diffusing 
knowledge, and I therefore contend that as far as possible the postal service 
should be run as cheaply as possible. I  also contend that the Government 
ought not to make any revenue out of its postal service. I  do not for a 
moment urge that the Government should run the Department at a loss ; but 
I  contend that the Department should be made, as far as possible, self-smport- 
ing and self-contained. The Honourable Mr. Hailey has not, as I have 
pointed out, been in a position to satisfy the House that the postal 
service is run at any loss, and I submit that at any mte until the overhauling 
takes place and proper facts and figures are placed before this Council that 
the Department is run at a loss, there should be no change or alteration of any 
kind in the existing postal mtes. ^

Honourable Members must also bear in mind that it is one thing for 
Government to come up before you and state that the postal service is run 
at a loss and ask you, therefore, to pay for it, and it is another thing to say 
that there is a general deficit in the Budget and as we have to meet our 
general loss we must enhance postal rates. I t is the latter position which the 
Honourable the Finance Member has taken up. I will just read a sentence 
from his speech :—

‘ But the claim may be made in some quarters that so lonjf as we are not showingf ft 
proved loss on the combined department, the justilication, on business grounds, for raising 
the postal rates does not hold good. To such arguments I have only one reply, and that li  
financial necessity * ‘

I contend that in matters of the postal and telegraph services a general 
-deficit in the budget, financial stringency, etc., should not be made a ground 
for raising the postal charges, because the entire administration of Government^ 
the diffusion of knowledge, the carrying on of all business, the running of 
railways, and everything else depends on facility of communication, and Govern­
ment ought to do everything in its power to bring the postal rates within the 
reach of the general public as far as possible. My other submission is that 
the Legislative Assembly having retained the present i  anna postcard rate, 
the disparity between the i  anna postcard and 1 anna letter is too great, and I 
do not think that, injustice to the writers of letters who do not resort to 
postcards, the rate of 1 anna should be maintained. One of the elementary 
principles of taxation is equality, I  am not going now into a dissertation on 
the principles of taxation; but as the Council are aware, one of the most 
elementary principles of taxation is that there should be equality, and another 
principle is that there should be justice. I  do not see why those who use 
\  anna postcards should be placed on a better basis. I  do not for a moment 
•contend that the i  anna for postcards ousht not to have been maintained. I t 
^  the right tlulig that haa been done and lam thankful io the Department
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[ Sir Maneokji Dadabhoy. ] 
for keeping that rate ; but I  say that the disparity is so great and the 
injustice is so obvious that it ought not to be permitted.

I have already mentioned that all possible facilities should be given for the 
diffusion of knowledge and information. Now the question is, how is this 
deficit to be made up ? My Honourable friend Mr. Cook reminded me this 
moi-mng that in the time of Mr. Gokhale, when we used to have meetings of 
the Imperial Legislative Council, Government was always taunted that the 
estimates for expenditure were at times over-estimated and receipts under­
estimated, and said that at present Government had nothing up their sleeve and 
there was no source of income by which this deficit could be recouped. I  am 
grateful to him for this frank statement. But he also told us this morning 
that there is a surplus of Rs. 44 lakhs; that in the financial voting on the 
budget there was a saving of Rs. 129 lakhs on the demands and the yield 
was reduced by Rs. 85 lakhs, thus showing a net saving of Rs. 44 lakhs* 
This is an impoitant item and goes a long* way to relieve the situation. 
I  do not wish to discuss the budget to-day, and we have no right to discuss 
i t ; but, as you are all aware, a large sum of money is put down for military 
expenditure, nearly Rs. 62^ crores are to be spent for military purposes I  
feel sure that my Honourable friend the Finance Minister, if he exercises his 
usual vigilance over the military department, will manage to get at any rate 
a few lakh& of rupees saved out of such a huge sum as Rs. 62^ crores for 
military piu’poses.

I  am also of opinion that he is i-ather pessimistic about our resources for 
next year. I take this opportunity of complimenting him on the veiy 
resourceful budget which he has placed before us, and, as one of the oldest 
members of this Council, if I  judge the situation aright, 3Ir. Hailey has 
put the finances gf the country on a sound basis for the next ten years.

I  do not think that we shall, with this Budget before us and with the 
numerous propositions of increased revenue, have any difiiculty to any deficit, 
unless, of course, unforeseen circumstances arise. I t is my opinion that we 
shall get a much larger revenue than is estimated by reason of the general 
ad valorem 20 per cent, duty on certain aiiicles, such as motor cars, silk, 
musical instruments, etc. I  am also of opinion that the Honoumble the 
Finance Member will get a considerably liigher revenue than he has 
estimated for by the increase of duty on sugar from 10 to 15 per cent. And 
he will get a considerable sum under clause 4 by putting the duty at

annas per head on the net rate payable under the existing Act than 
he originally contemplated. However, I submit that, after all, it is only 
a matter of a few lakhs. I am making allowance for the 44 lakhs in hand. 
I  see the Honourable the Finance Secretary is looking very hard at me, but 
I  honestly do not think it will afEect the situation very considerably.

I may also point out that I  am a great believer in the elasticity of our 
resources. My own experience has been that if we take an average number 
of years, we find in a larger number of years, surpluses than deficits, and there 
is no reason why we should apprehened, taking into consideration the heavy 
taxation,and present conditions, that there is going to be a deficit ’next year. 
But if there is, the situation can be easily met. Last year we voted for a 
surplus of 2i crores which eventually turned into a loss of 1 1 4  crores. If  
there is serious apprehension at any time, if the Honourable the Finance 
Member finds that Ve are losing a great deal of revenne .over the postal
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service  ̂ then he has exceptional powers under the Post Office Act and the 
Telegraph'Act which he can exercise and then come to this Council and ask 
TLB to sanction the increased charges. 1 do not see, therefore^ that there 
is any necessity at present for raising the \ anna postage stamp to one anna 
postage. In this connection I might add that there are several' other amend* 
mente which will be presently discussed. amendment does not relate to 
registered newspapers but only to letters, and I think that Government bŷ  
keeping its postal charges down to their present scale, will gain much more" 
in the long run than it stands to lose. There is a very strong feeling in the 
country on this subject and not only the general public, but big commercial 
houses will resent this proposal to raise the charge to 1 anna from  ̂ anna.

I  am aware that this amendment of the Poi-t Office Act will only remain 
in force up to the 31st March next, but Honourable Members are aware that 
once a tax has been enhanced, it is a very difficult matter to get it back to 
its former level, and 1 feel sure that if the poslal charges are now raised, 
they will never come back to the level that they were before the inci'ease.
I know, as a matter of fact, that when deferred telegmms were abolished and 
the rate went up from 4 annas to 8 annas, it was ^aid that it was only a 
temporary measure. From 8 annas they have been raised to 12. We have 
seen no decrease yet, nor do I expect to see any. I submit, therefore, that 
unless very strong grounds can be made out for this increase, I think the 
Council will support me in maintaining the present system of the half anna 
postage.

The H oNO UiiABrE t h e  PKESIDENT ; I see that there are three competing 
amendments on this paper relating to this particular question. The first 
stands in the name of the Honourable Mr. Khaparde. I think the first 
portion of the Honourable Mr. Khaparde'’s amendment proposes the same 
thing only in a different form and it will probably be to the convenience of 
the Council if he moves the first portion of his amendment.

The H o n o u i ia b le  M r. G. S. KHAPARDE ; Have I only to move one 
part of my amendment ? <

The H o n o u u a b l e  t h e  PRESIDENT : Yes, that part which would conflict 
with the Honourable Sir M. Dadabhoy^s relating to letters.

The H o n g u e a b l e  Mr. G. S. KHAPARDE : I would like to say that my 
idea was to move my amendment if Sir M. Dadabhoy's was rejected. I f  
his is accepted, then I would not press mine.

The H o n o u r a b l e  t h e  PRESIDEN T: If the Honourable Member^s 
amendment is an alternative to the Honourable Sir M. Dadabhoy^s then I will 
certainly allow him to move it later on.

The H o n o u r a b l e  M r. SETHNA : Sir, I  thank you for the explanation 
you have given, because we were in some predicament as to what we should 
do should the Honourable Sir M. Dadabhoy's amendment be considered at the 
same time as the Honourable Mr. Khaparde's.

Sir M. Dadabhoy has preferred an appeal to Government, and we shonld 
like to hear from the Government Member whether it is possible for him to 
accede to the request that has been made. The taxation for 1921-22 in 
prepared by the Department concerned and in a manner has justified the Bud­
get being called & jpoor man^s Budget, because the increased ftuuition will affect
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[ Mr. Sethna. ] .
the poor man by way of direct taxation to no greater extent than that he 
will have to pay for his match boxes and for his post cards. So far as the 
match boxes are concerned, the Legislative Assembly have confirmed what 
the Finance Department asked for, and I  am sure thatrthis Council will 
heaitily endorse the verdict of the^Legislative Assembly J n  throwing out the 
increase in the post ciEird rate.

Not only this Council, but the country at large, would welcome, if possible, 
the continuance of the present postal rate for letters as proposed by the 
Honourable Sir M. Dadabhoy, and I for one cannot understand why a body 
like the Legislative Assembly should have gone out of its way and have gone 
one better even than the Honourable the Finance Member himself in the 
matter of postage for letters and newspapers. The postal rates as amended 
by that body are tantamount to making the postal rates for letters in this 
<50untry dearer than the postage rates that prevail in any other pait of the 
world, and that in spite of the fact that in season and out of season we loae 
no opportunity in proclaiming that India is one of the poorest countries 
in the world. I cannot therefore comprehend the decision, arrived at by 
that body. And consequently it is up to us to put them right if we can, 
And preferably to put them right in tlie manner suggested by the 
Honourable Sir Maneckji Dadabhoy if it is possible to do so. The Honourable 
Sir Maneckji Dadabhoy has tokl us that Government will get more revenue 
than they expect. The Honourable Mr. Cook this morning gave us figures 
from which we find that, whilst there has been a reduction of Rs. 129 lakhs 
in next year’s expenditure, there has been a reduction of Rs. 85 lakhs in 
the }aelcl of the new taxation, so that there is a surplus of Rs. 44 lakhs. 
Now, if we keep the postage rates for letters and newspapers at the level 
that the Honourable Sir Maneckji Dadabhoy proposes in his amendment, I  
take it that the resultant loss will be a good few lakhs. Roughly speaking, I 
should think it would be between Rs. 60 and Rs. 70 lakhs. But I  will 
stand corrected by the Honourable Mr. Cook. The Honourable Mr. Cook has 

 ̂ told us, to use his own language, that he has not tucked away . • .
The H o n o u r a b l e  M u. E. M. COOK : I  think it would be better if I gave 

the Honourable Member the information. According to our calculations -  we 
have tried very hard to make it accurate—the effect of my Honourable 
friend^s amendment will be that it will turn the amount of Rs. 44 lakhs, 
which I referred to this morning as being more or less in hand, it will turn 
that + Rs. 44 lakhs into — Rs. 42 lakhs.

The H o n o u r a b l e  t h e  PRESIDEN T: I wish Honourable Members
would remember that whenever they turn to another Honourable Member^ 
apparently to exact information and then remain standing, they prevent 
the other Honourable Member from rising up and giving the infonnation 
which they desire. They must resume their seat if they desire the Honour­
able Member to rise and give the information.

The H o n o u r a b l e  M u . SETHNA : I  did resume my seat, Sir, as I  
was very anxious to get this information.

Thank you, Sir. 1 now understand that, if the rates are maintained as 
a t present and as the Honourable Sir Maneckji Dadabhoy desires, we are faced 
with a deficit of Rs. 42 lakhs. Now, the Honourable Sir Maneckji Dadabhoy 
has appealed to t ie  Finance Member to let us know if h«* cannot by any
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____, if he has not tucked away the money anywhere else or has
nothing up his sleeve, spare this sum of Rs. 42 lakhs in some way or the
other. If he can do so 1 am sure the country at large will welcome the
continuance of the present rates. In spite of the amendment which stands 
in my name, I  shall support the Honourable Sir Maneckji Dadabhoy^s, 
but if Government hold out no hope of making up this delicit of Rs. 42 
lakhs in any other way, I shall have to fall back on my own amendment.

The H onoubable Mr. W. M. HAILEY : Sir, I think it would be most 
satisfactory to the Council if I were to answer at once the definite point 
which has been put to me by the Honourable Sir Maneckji Padabhoy and 
by the Honoumble Mr. Sethna. I shall not proceed any fuiiher than that 
definite point, nor compare the atti-actions of the various measures that 
have been placed before the Council. 1 he question put tx> me iŝ  whether 
we can or we cannot do without that extra Rs. 42 lakhs. Let me 
repeat the figures to the Council. On the Bill as it came here from 
the other House, we have Rs. 44 lakhs in hand. If we leave the
postal rates as they stand, at present in practice, and therefore ac*cept Sir
Maneckji Dadabhoy^s amendment, we shall be Bs. 4̂ 2 lakhs out of pocket. 
Kow, he says, ‘Surely, you can make up that loss \  First of all, he says, 
pinch the military budget. I have had very considerable experience of 
trying to pinch the military budget. I have been engaged for months, and 
my honourable colleagues on the Executive Council have been engaged for 
months in that difficult process. As I said in my Budget speech, what 
we iinally decided to give the army was a great aeal less than what it 
desired. Now, does the Honoui-able Member really think that by apply­
ing the thumb screw here or the shears there I can get anything more 
out of the Military Department? Indeed the experience of all Finance 
^lembers is that so far from being able to effect savings on the Army 
l^udget, they generally at the end of the year have to meet an extended 
bill. Sir, I will say at once that in my opinion, on the present combatant 
strength we have ac^cepted for the Army and for its auxiliary services, we 
can save nothing on the present military budget. If at any time any 
change were to take place in the combatant strength that we have laid down, 
it might be possible to reduce the demand. But until that is done, I think 
that the House and the country at large must take it that no savings can 
be efEected on the military budget.

Then, Sir, Sir Maneckji Dadabhoy told me that I was unduly pessimistic 
in my expectation of revenue, from tLe increased taxation. Well, my 
experience not only in this House but also of the criticisms in the country 
at large has been entirely in the opposite direction. Not from one quarter 
but from every side we have been told that we shall not raise the revenue 
we expect; that the depression of trade is so great and that the falling off 
of exports is so marked, that it is quite impossible for us to expect to get the 
large sum we have placed in our Budget as the result of the proposed extra 
import duties. This is the first time, I may say, Sir, that this flat^ring 
unction has been laid to our souls, and I confess to my suspicion that it ha« 
been laid there on this occasion purely for debating purposes. Can the

• Honourable Member show that really there is somewhere—although we have 
said there is nowhere—a little deposit of future revenue tucked away for 
future nsft ? * • *
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On the whole, I  believe that it is impossible to expect any larger results 

from our Customs taxation. But, he sayij * after all, you can never be quite 
gure. Surpluses as a whole have been more frequent than deficits, and there­
fore it is fair to assume that on this occasion also, ♦e should not be 
too pessimistic but may look forward to an improvement in our financial 
situation/

Sir, there is one indefinite and indeterminate item in our Budget which 
has met with much criticism throughout; I  mean our proposal th^it we 
should place in the Budget a sum of nearly 5  ̂ crores on account of loss in 
exchange. That proposal, the Council will remember, was placed on a 
calculation (hardly an assumption) that our (exchange may come up to 
one shilling and eight pence on an average for the year. If that 
calculation proves false, then, so far from there being anything to save, 
I  am afraid there will be a real deficit. I have had to confess that it was 
impossible for me to make an accurate calculation or prophesy what the 
exchange laws were likely to be. I  have ventured to place that sum in the 
Budget, but already, Sir, the prophets of evil are dinning in my ears that 
that calculation is bound to be in error. Therefore, Sir, so far from our 
seeking consolation from this, I say that we must honestly try to maintain 
every item of taxation that we have put forward, and that we must not in any 
case let go a single anna of the proceeds which we liope to obtain.

Sir, if surpluses have been more frequent on an average of years than 
deficits, what has been the total result ? Let me take only the history of the 
last few years. There is no use looking back on that distant past when 
Finance Members used to come down to the House with repleted coffers 
and with the confident knowledge that they could deliver large doles 
to the provinces or remit taxation. That state of things is unhappily no 
longer the case. We have had first a deficit of 6 crores, then a delicit 
of 23 crores and then a deficit of 11 crores ; and yet after that the 
Honourable Sir M. Dadabhoy says that you can look another deficit in the 
face with a smile. I say it is impossible to attempt it. Therefore, in answer 
to the question whether we can spare that 42 lakhs, 1 say very defini­
tely, Sir, we cannot spare that 42 lakhs. Sir, I am a responsible Finance 
Member and not Mr. JVIicawber.

The H q n o u j ia b le  Mii. E. S. LLOYD : Sir, we have all discussed this 
matter carefully outside the House and I rise now to make a suggestion 
rather than a speech. I understand that at the present moment we arê  
considering the Honourable Mr. Sethna^s amendment to the Honourable 
Sir M. Dadabhoy^s amendment.

The H o n o u e a b l e  t h e  PR ESID EN T: We are now considering the 
Honourable Sir M. Dadabhoy^s amendment.

T h e  H o n o u e a b l e  Me. E. S. LLOYD ; Then, Sir, my suggestion is this. 
The Honourable Sir M. Dadabhoy has another amendment on the paper. 
I t  is, I think, clear that we cannot accept his present amendment, and 
I  suggest to him that he withdraw it so that we can compare his other« 
amendment with that of the Honourable Mr. Sethna.

The Council adjourned for lunch till 2-45 p.m . * '
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The Counoil re-aseembled after lunch^ with the Honpurable the President 
in the Chair.

The H o n o u e a b l e  th e  PRESIDENT; We will now resume the adjourned 
debate on the Honoumble Sir Maneckji Dadabhoy^s amendment.

The H o n o u ea ble  C olonel S i e  UMAR HAY AT KHAN : Sir, my 
Honourable friend has tb-day raised a question of the Army and, as I  have got 
some connection with it, I want to say this, that if that Army did not exist
and did not stand ready at the back of the Empire . . . .

The H o n o u ea ble  S i e  M ANECKJI DADABHOY : I  rise to a point 
of order, Sir. I  never said that the Army shoidd not exist or anything of that 
«ort. I only mentioned that my Honourable friend the Finance Minister may 
•exercise a policy of retrenchment in regard to the Military Budget. .

The HoNOuaABLE C olonel S ir  UMAR HAYAT KHAN : I t  comes to
the same thing. I only want to -diuw the attention of this Council to the 
fact that when nearly every service has got its pay increased, it is only the 
Army that hitherto has not bad its pay increased. I know for certain that 
it does feel it and that is why I say that people should consider the needs of 
the Army . , . ,

The H o n o u ea ble  the  PRESIDENT : Order, order. The observations
of the Honourable Member on the Army are exceedingly interesting and no 
doubt very valuable, but in the present instance we are discussing the ques­
tion of postal rates, and he can only refer to the subject of the Army if iij 
bears on that.

The H o no u ea ble  C olonel S i e  UMAR HAYAT KHAN : I mean, Sir, 
that if this Resolution is carried naturally there will be a deficit and we shall

- want more money. So I think the best way is to leave this tax
men men . because hundreds of people who have just read up to the

third or fourth standard and have nothing else to do go on writing letters. In 
just the same way we iind that third class passengers are in trouble. A few 
of them are going to a place where they need to go. Somebody—their 
relation's stomac^h is out of order and they go. Just like that any man who 
has nothing else to do will sit down and wi’ite letters and worry everybody. So 
I  think the taxation is being le\aed quite properly.

The Ho sOVUABiJi M e . LALUBHAI SAMALDAS ; I  want to ask a 
•question. iioiiourable Mr. Hailey said that the financial loss to the
Governmpiit .vould be 4*̂  lakhs if the Amendment was j»rried. Can the 
Honouralie Mr, Cook give us any details of how the figure is arrived at ?

The Honol ilabuc M e . E. I\I. COOK : I understand, Sir, that you t»̂ ish me 
to give thi6 explanation. I think 1 can do that. The ])roposal in the Finance 
Bill as introduced would have produced a yield, so far as letter and post card 
rates are co*icerned, of Rs. 171 lakhs. The Honourable Sir Maneckji Dada- 

^bhoy's Amendment would wipe this out, for Sir Maneckji says  ̂As you 
were.  ̂ If you take away from this 171 lakhs 129 lakhs that gives 42 
]|kkli8. • •



The H o n o u r a b le  N a w a b  S ir BAHRAM KHAN :* Sir, the amendment 
put forward by Sir Maneekji Dadabhoy in connection with postage is such that 
it requires adequate considemtion as it deals with the public, may t h ^  be of 
higher or lower strata. This is the kindness of the Government to all the 
subjects, but the Honourable Finance Member tells^us that by adopting the 
amendment we wjll be losers by 42 lakhs. Even considering thxt I*think 
Bom^hing should be done in the direction, but at any rate I do hope that 
nothing would be fui*ther levied on the one-quai*ter anna post card.

The H o n o u r a ble  D iw a n  B a h a d u r  R ^MABHADRA NAIDU : Might 
, I  ask what the Honourable Member, who has just sat down (Nawab Sir 
Bahram Khan) said as I did not understand it ?

The H o n o u r able  t h e  PRESIDENT : I am surprised at the Diwan
Bahadur^s request, but I think he is almost alone in not understanding what 
the Honourable Member has said. (Laughter.)

The H o n o u r a b l e  D iw a n  B a h a p u r  R A T M A B H A D R A  NAIDU : Perhaps 
one of the European Members who knows the language will comply.

^he H o n o u r a ble  t h e  PRESIDENT : Order, order.

The H o n o u r a b le  M r. E. L. L. HAMMOND : Sir, the real point at issue  ̂
I  think, is this question of the half-anna postage. The Honourable Sir 
Maneekji Dadabhoy based his case on two points chiefly. One was the 
advantage that the post oflered of diffusing knowledge. Now if we take 
this suggestion literally, I think it is obvious that a post card has the advan­
tage over a letter in this respect. From the time it goes to the post office 
to the time it leaves the postman^s bag it can be an advertisement to all and 
sundry. So if it is merely a case of difl'using knowledge the taxpayer 
secures this by retaining the post card. The second point was the great 
disparity in price between the post card and the letter. The post card is to 
cost one pice, the letter an anna. But this disparity is the price paid for 
privacy. That is what it comes to, and in England, when the price of a 
letter was doubled, a very large number of people took to using post cards^ 
Instead of writing letters they wrote post cards. There seems to be no 
reason why in India the same procedure should not be followed. If  a man 
wants to write at any length he can use two post cards. or three for the 
matter of that -  and even then he would save money. I t  seems to me that 
i t  is n o t a very great hardship to ask a man, under existing circumstances^ 
when revenue has to be raised, to pay an anna for what after all is more or 
less a luxury—the luxury of privacy. That is the point that I would put 
before the Council. I t  is not really bleeding a man to aŝ k him to pay an 
anna. We have h ^  increases on other things- an increase on umbrella :̂  ̂
an incr^se on cigarettes. Those which I UFed to buy for Rs. 1-8 now cost 
Rs. 3. The price of many things has been enhanced, and it seems fair to 
ask that all classes of the community should take their share in thfe taxation.

The H o n o u r a ble  R aja  P. N. ROY o? DiCHArATiA : Sir, the Honour­
able Mr. Hammond just now referred to post cards. If  one post card, he 
said, is not enough, have two or three. But if one of these goes astray^ 
hpw are people î o know what it contained ? Three post cards are written, and

•Translation of a speech delivered in the vernacular.
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the second one, say, is mipsing what becoiiies of the message ? That is one 
argument against post cards. Another argument is that even poor people 
have need of privacy sometimes ajid they would prefer covers. I f  only post 
cai'ds ai'e used they cannot communicate coni dential or private messages. 
I  do not think therefore that post cards are enough to satisfy the wants of 
the poor.

The H o n o u r /BLE Mr. E . M. COOK : I fully appreciate the difficulty, Sir, 
which is in the minds of Honourable Members as regards the postage rates on 
letters. On the one hand, it is quite evident, I think, from the tone of the 
speeches we have heard, that this Council, composed as it is of Honourable 
Members of weight in the country, has no wish whatever to embarrass us by 
placing insufficient funds at the disposal of the Government to carry on the 
administration. I feel quite sure that no one here wishes to embai*rass the 
Government in that way. On the other hand, it stems, I think, to most 
Honourable Members that this particular change 1 refer to the abolition of 
the half-anna postage —is one of those changes which will go home to people 
very widely. I have not heard it seriously argued to-day that it is going ta 
be any actual hardship. In fact, as the Honoui-able Mr. Hammond has 
pointed out, the rise in the price of a letter will be very much smaller than the 
rise which has occurred in the prices of all other commodities and a good deal 
smaller than the increase which has occurred in wages. I have not heai*d the 
hardship argument seriously put foi’ward. No doubt what is at the bottom 
of the minds of those Honourable Members who have supported the amend­
ment is that this is a change which will be noticed veiy much throughout the 
country, and I have no doubt that those Members wish to save Government, 
and perhaps the Legislature too, from the odium of having put up the 
postage on letters. 1 have no doubt they feel that this is a matter which 
can be taken hold of by unscrupuloys people by agitators and by people who 
are not working in the best interests of their country, and if is quite possible 
that that is the feeling at the bottom of the minds of most Honourable 
Members. I  can imagine them saying, why go to all this trouble, and incur 
all this odium, just for a matter of B̂ ?. 86 lakhs, or, on a xlivision on a 
balance, of Rs. 42 lakhs ? What is this Rs. 42 laKhs ? Why, you can get 
Rs. 42 lakhs in one day by selling Treasury Bills. Now, I think that is the 
whole trouble. We can. And if we do not get enough revenue to cover our 
expenditure next year that is what we shall have to do. We shall have to 
go on selling Treasury Bills and printing currency notes in the way that we 
have been forced to do for the last three or four years. I submit therefore 
that it is not a qustiofl of Rs. 42 lakhs. I t  is a question of outrunning 
the consfable or of paying your way. When you have an expenditure of 20 
shillings, as Mr. Micawber used to say, an income of 20 shillings 1 farthing 
means happiness, and an income of Ids, lljfi?. means just the reverse.

And this brings me, Sir, to the point which the Honourable the Finance 
Member made this morning. If this were an ordinary year a year in which 
things were fairly even, in which even if we were not contemplating a surplus, 
things were very nearly square then perhaps there would be a case for letting 
this extra revenue of Rs. lakhs go. But, as I think the Council knows, 
the position in the present year and our outlook for next year are very 
different from that. 'A e Finance Member has explained the position this 
mornin? and i  do not wish to repeat what he said, • !  feel sure that if 
he hftd been in in a securer position, if he had not had to come to the country
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and ask for this very large additional taxation, he would no doubt have, in his 
own interests, adopt^, let us say, a more cautious rate as the average rate 
of the year for exchange. He might, indeed, have made rather a 

g  ̂^ greater allowance for the fact that we are now in the middle of 
a seN ere trade depression, and that imports will probably, in 

the course of iihe current year, fall off considerably. The reason that he 
has budgetted for as high a revenue as he thinks he pan possibly 
budget for is, I  know, because he does not wish to put one pice 
more taxation on the people of this country than he can help. He does 
not wish to put a pice of taxation on and tneri lind at the end of the year 
that it has not proved necessary. I  feel quite sure that if the deficit had 
^een smaller, and it were a question of Rs. 10 crores or Rs. 15 crores even, 
that these postal rates would not have been touched. And this brings me to 
what Sir Maneckji Dadabhoy says, that we shall be losing next year on our 
postal administration. My Honourable Friend, I think, if I  may say so, 
rather tried to instil an atmosphere of doubt into this case by referring to the 
impending visit of a firm of Chartered Accountants to India to overhaul our 
telegraph accounts. The work those gentlemen will do is, I  understand, 
mainly on the telegraph side. Their work will not alter the fact that we 
have recently increased  ̂the pay of our postal staff by something like Rs. 113 
lakhs, and if the present postal rates re*main untouched, then next year we shall 
be losing Rs. 60 lakhs on our post offices. I may say that Government 
searched their minds for every possible alternative, and if they felt that there 
was some other way of making up the deficit 1 think they would have let 
this particular change go. But they have not been able to think of any, and 
no Honourable Member hag suggested any. There is, I see on the agenda, 
an amendment in the name of the Honourable Mr. Sethna, No. 33,* which 
goes some way to - meet my Honourable friend's point. The acceptance of 
that amendment will, of course, bring us in rather less revenue than the Bill 
as it now stands ; but 1 may say that Government, in order to meet my 
Honourable frien is wishes as regards this matter, would accept that amend­
ment. But this present amendment, that is now before the House, I am 
afraid Government must oppose.

The H o nouiiable  S ir  MANECKJI DADABHOY : Am I to understand 
that you propose to move that as an amendment to my amendment ?

The H o n o u e a b le  t h e  PRESIDENT : The question before the House 
is Sir Maneckji Dadabhoy^s amendment. I understand that Mr., Cook is 
unable to accept that amendment on behalf of Government. I  therefore 
put it to the Council.

*33. That in Schedule I I I  to the Bill for the entries under the head ‘ Letters* the 
following be substituted namely :

• Letters,

For a weight not exceeding one tola . . • • • Nine pi^s.
For a weight exoeediug one tola but not exceeding two and a

half t o l a i ......................................................... ........... • • One anna.
For erery two and a half tolas or fraction thereof exceeding 

two and a half tolas • . • • • • . . One anna.*
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The question ib-
‘ 30. That in Schedule III  the Bill for the entries under the head * Letters * the 

following be substituted :—
For a weight not exceeding one tola . . . .  Half an anna.
For a weight exceeding one tola but not exceeding tolas . One anna.
For every additional tolas or fraction thereof , . . One anna.*

The amendment was negatived.

The H on otte  ABIE t h e  PRESID EN T: The next amendment on the paper 
is* No. 31, that of Sir M. Dadabhoy^s, but I do not p r̂opose to call upon the 
Honourable Member to move it at this stage. 1 will now call upon the 
Honourable Mr. Khaparde to move his amendment, No. 32.
 ̂ The H o n o ttea b ie  M r. G. S. KHAPARDE : The amendment which 
stands in my name runs as follows :— ‘

‘ 32. That in Schedule III to the Bill for the entrie« under the heads ‘ Letters * and 
‘ Registered papers *, respectively, the foUowing be substituted :—

* Letters,
For a weight not exceeding half a t ol a. . . .  Half an anna.
For a weight exceeding half a tola and not exceeding two 

and a half t o l a s ....................................................  One anna.
For eveiy two and a half tolas or a fraction thereof ex­

ceeding two and a half t o l a a  One anna. '

* ** Registered Newspapers * * . . . .

'The H o x o u iia b te  t h e  PRESIDENT: Mill the Honourable Member be 
good enough to move the first half of his amendment ? J will call upon him 
to move the second half relftfing to registered newspapers later. l3ut first 
let us get a decision as regards letters.

The HoNauRABrE M r . G. S. KHAPARDE: That suits me, Sir. I was 
going to ask }"ou to put the items separately to the vote because J think there are 
Honourable Members who agree with me on ceitain items, but on other items 
they d o  n o t . My o^)ject in in tr o d u c in g  the half-anna is that it is a big jump 
from y pies to 12, in fact it is four times that amount. My idea is that we 
shoTtld establish something like a h a lf -w a y  h o u se , and the first objection that 
has been mised against my  ̂ proposition is that the paper would be very bad ; 
but thxt, 1 think, would be a matter for the sender and the receiver of the 
letter. 1 think that nobody would be hurt by the paper on which the letter . 
is written.

Then it is said that it would be a diflRcult matter to have a weight of the 
kind I propose, but that is not my opinion. The Post Office authorities 
could easily supply a \  tola weight, and if they really wanted it I am perfect­
ly sure in my own mind that there would be no diificulty. I t  is not a parti­
cular fraction of an ounce, and our weights do not exactly correspond with the 
weights that are used in England and elsewhere, and thertfore we have to

•  31. (To be moved if the above is not adopted.) '
That in Schedule III for the entries under the bead “ Letters ” the foUowing be 

, substituted :—
For a weight not exceeding 2k tolas . . • • One anna.
For eVery ̂ wo and a half tolas or fraction thereof exceeding * 

two and,#half t o l a s ..............................................................Half an anna.
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make our own arrangements in the matter. I t  is urged that the tendency is 
to raise the minimum weight and we are now for the first time going back to 
half-a tola, and I think it was said that that weight obtains nowhere else in 
the world. ^

But we should have the minimum weight for the benefit of the poor 
commimities. No Hbnoiirable Member, I  am sure, will deny the fact that 
India is at present under peculiar circumstances and that it has a population 
that is poor. In addition to that, the iiecessities of the present year have to 
be taken into account, and I venture to say that the pinch is being felt in 
most countries, but perhaps not quite so much as ia  this country because of the 
famine and pestilence which prevail so often.

According to my calculation—and I cannot say that I  am absolutely 
accurate because I  do not claim to be a mathematician— b̂y adopting my pro­
posal as to the half-tola, it will give Government aU the money they 
require. In my'opinion^ the half-anna postage will induce many people to do 
away with the 8 pie card and many other ways of using cards; they would 
then use the i  anna letter. Then another point which I  wish to put before the 
Council is that the Poist Office Authorities could bring in the folders as we find 
them in England. The poor people could purchase those folders and write

3uite a long letter to their friends by that means, without causing any 
ifficulty about its weight.

Then there was an objection raised by one Honourable Member that 
certain people who have nothing special to do, do write letters needlessly and 
purely out of idleness. All I  can say is that that is not my experience. 
My experience is that people who have nothing to do, do not often sit down 
and write letters to their friends, but they write poems and recite and do 
things of that kind. They do not write letters because it means initial 
expenditure of 4 an anna. Then those people who have used the postcards for 
corresponding with their families and their friends will find a great advantage 
in using the folders I have suggested because they can then seal up whatever 
they write on the folders and thus prevent their family secrets and their 
friendly confidences from being made public. There is another alternative 
which they Could adopt with advantage, and that is they could use ‘flimsy 
paper, but they would, of course, have to ascei-tain that the weight of their 
letter did not exceed J an anna.

I  therefore, submit. Sir; that by adopting my suggestions you will 
increase the revenue, and by giving the people of this country a concession 
of this kind, you will be raising the rates in another direction and thus 
increasing the revenue in that way, that is to say, that you would be giving 
the poor people a concession and by increasing the rates on higher weights 
th e  rich  people will pay more than they are paying at present; a balance 
will be struck in that way. I  have some figm-es with me, but unfortunately 
they refer to 1919-20, so my task is really more complicated. However, 
on a rough calculation, I  make the sum to be Rs. 1 crore and 70 lakhs.

That sum, I  think, should cover the expenditure which has been men­
tioned so far as the Service Department is concerned. I  for one always 
considered the Post Office not to be a source of revenue. But apparently^ 
one cannot be so sure on that point as things are at pi:esent and taking into 
consideration the ̂ exceptional circumstances of the present year. But as fof 
taxing the people in the way proposed, we might - just well form th^
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theory that the Postal Department and the Telegraph Department are not 
Service Departments, and therefore the State should make some profit out 
of them. The correct idea is that we should have free postage and free 
telegraphs and I  think that is the idea we should work upon.

I  have not got an expert to calculate for me, but very likely the Honourable 
the Finance Member has one, and, if he does the necessary calculations I 
am sure he will find that what I propose will balance the amount and there 
will be no surplus Jeft and no loss to pay.

And that follows from this consideration, that it will provide a half way 
house for the poor and will do a great deal of good. Let not every body 
think everytime he sits down to write a letter,  ̂look here, I  have got to pay
3 pice more or 4 pice more and so on.  ̂ Do not spread discontent. My 
objection has been anticipated, I  know, and has been answered by saying 
that under other heads we have got greater increases. That is to say, in other 
places, you have got two sticks, but it is only one stick fliat is used against 
you here. Well, I do not think that that will give any consolation to any­
body at all. I t  does not and cannot carry consolation. The consolation wit 
be only if in other places you are taxed and here you are let .alone. Then 
alone people will be glad about it. They cannot compare two evils and 
choose the lesser one and really think it to be very good. As it is said in 
England, toothache is very terrible except to tlie person who has not had 
it. A poor man who cannot spare 8 pies will feel the burden more than 
anybody else. I  therefore, with these few words, recommend my amend­
ment for the consideration of this Honounible Council.

T he  H o n o uhable  MAUNG PO BYE: Sir, my support to the Honoui*- 
able Mr. Khapai-de^s amendment is confined to one item only, that letters 
enclosed in envelopes noil exceeding half a tola in weight be charged half an 
anna. My object in confiiiing myself to that item only is that Government 
might be able to accept that, though not all that is put in the amendment. 
It is not for the benefit of the poor people only but for everybody. Of course 
the effect of the reduction or enhancement telLi more on the poor than the 
rich and well-to-do. A poor ma“n who looks twice at his copper coin brfore 
he spends it would hesitate to write two letters to his friend or people in place 
of one. The rich and well-to-do people do not care about such a difference as 
a few annas a day or even a few rupees jper month for business or for pleasure. 
The fashionable people who are more inchned to use thick and substantial 
envelopes and paper would not care for such a small extra expense. My 
argument is that poor people and business men would make use of cheap and 
inexpensive articles more freely than they do of expensive ones. If differen­
tiation is not made between half an anna and one anna letters, there is the

Srobable danger that the number of letters of half a tola weight may be greatly 
imiaished, and that loss may ensue in consequence, instead of Government 

getting increased revenue on that account ; that loss at present cannot possibly 
be estimated. The Honourable Mr. riammond alked why a poor man should 
not write two or three postcards. Well, Sir, that argument is not very sound in 
one way. A man may want to write only one line. A yoimgman may want 
to send a few words only of love. He wiU not want people to 8ee it. He will 
desire to enclose it in an envelope, just because he does not wish the communi­
cation to be exposed to the public eye, and he will be compelled to pay 3 
times more, which is not very reasonable. My idea is that thin and opaque 
envelopes with ertibossed stamps of half an anna and oiie anna not exceedi^
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one-fouith tola in weight should be made out by Government and sold to the 
public at every post office. Perhaps small profits and quick returns may be 
an expedient worth comaderation in connection with the amendment of the 
one item 1 now ask for.

T h e  Honoueablb M r. A. H. FROOM : Sir, I  rise to oppose this 
amendment and at the outset I should like to say that I  much divslike this 
reintroduction in India of the half tola weight for letters. I  hoped that when 
it was done away with some years ago, we should not see it back in India 
again. I t  introduces bad paper which I contend is a nuisance to everybody. 
I t  is a nuisance from the commercial point of view. I  should n o t^ a n t  to 
press the commercial point of view on Honourable Membere of this Council 
if I  thought that we were adding to the hardships of the poor man. I  hope to* 
show to Honourable Members later that no hardship is involved to that class. 
There is another point, and that is the point of view of the Post Office. This,
I  think, is a point we should not dismiss too lightly. We had a discussion 
this morning on the question of administrative difficulty, and we were told 
that we, here, have nothing to do with the administration of the various - 

' departments. But as the Honourable Mr. Cook has pointed out to us where 
there are the difficulties of administmtidn they reflect on the public. I  contend 
that if you have this i  tola weight for half an anna, the work of the Post 

/  Office will be increased enormously. We will have delays in the Post Office.
' We com plain  ̂of delays now, and there will be still f mother delays. la m  

very much against the introduction of any system M'hich will tend to increase 
the work of the Post Office. In no other country, I  think, is the minimum

- letter weight as low as i  a tola. I think the ounce , is about the smallest. 
Even a tola is less than an ounce, and half a tola T\ill be considerably less.

Before I  continue my remarks may I inquire of the Honourable the 
Finance Member if he would let me know whether he will obtain sufficient 
money if this amendment is passed.

T h e  H o n o u r a ble  M r. E. M. COOK ; The effect of the Honourable Mr. 
Khaparde^s amendment is Rs. SiO lakhs better than the Honourable Sir Maneckji 
Dadabhoy'^s. In other wor^s, the Rs. 44 lakhs that I mentioned this morn­
ing as being in the nature of a surplus or something in hand, would be turned 
into 22 lakhs.

T he  H o n o u r a ble  M r . A. H. FROOM : I  thank the Honourable Mr. Cook 
for explaining this at this juncture. Well, Sir, to continue^ I contend that it 
is reasonable to expect the Tost Office to pay its way. Personally my owrt 
view is that it would be equally reasonable to expect the Post Office to pay us 
something which would lie to the credit side of the revenue. But I will not 
enlarge on that too much, I will stick to my point, that I think it is reasonable 
that the Post Office should be looked upon to pay its way. We have been 
told to-day that the Finance* Department, or rather the other House, ha& 
effected a saving o f ' something like Rs. 44 lakhs, by the way in which the 
Bill hai5 been dealt with in the other place. But I do not see why the whole 
or any part of this saving should be credited to the Post Office any more thatt 
to the l  ariff or to Customs or Kxchange, or to anything else. ^Vhy Bhonld 
the savings all go to the Post Office ? This is a point 1 should like Honourable 
Members to consider very carefully. I hold most strongly that that Depart­
ment should ’ be expect^ to show a profit. Postage is very tar reachmg, and
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e v e r y b o d y  in this country, rich and poor, high and low, all contribute some­
thing towards it, and I Biiould be very sorry to see the Post^OflSce run at a loss 
and be supplemented by other receipts from the tax-payers/

Then, Sir, I will not detain the ('ouncil very long—there is another point I 
should like to refer to before I sit down, and that is the question of the ‘ poor 
man\ We have heard this question of the ^poor man'’ introduced in this 
Council on many occasions. I t  is a flag which some Honourable Members 
»re in the. habit of waving very frequently. Now I should like any 
Honoui-able Member to get up and point out to me whether the ‘ poor 
m a n w ill  suffer greatly from the minimum weight for letters being kept 
a t one tola with a slight increase in the rate. We have already heard 
from the Honourable Mr. Cook that Government are prepared to accept 
the amendment for nine pies for the first tola. I  will just ask the 
attention of the Honourable Members for a minute to the increase of three 
pies. There are some people who write more than half a tola and for this 
increase of three pies, they will get the benelit of another half a tola. 
Now to revert to the poor man. How many letters a year do Honourable * 
Meiiibers think a poor man writes ? I am talking of .the very poor man.
I suggest one a fortnight.

(Voices of  ̂one a week \)
Well, calculating roughly on that basis, I arrive at about 12 or 13 

annas a year. This is all the extra that the poor man would have to 
pay towards the postal revenue of the country. That is roughly speak­
ing one anna a month. Is that a hardship ? I am sure it would not be a 
haixlship in the province from which I come. In the case of the poor 
man in Bombay, the wages have gone up 100 per cent. In other parts 
of the country the increase has not gone quite so high but so far as 
Bombay is concerned I decline to believe, gentlemen, that an extra anna 
a. month is going to prove a hardship. I do not think I have got very 
much more to say. Of course we want to keep before us the interests 
of the poor man, but the revenue that we should get from this increased 
postage is not going to affect him. I t  will come mostly from the com* 
mercial people and the well-to-do chtsses. They must look to pay this 
extra revenue if the post office is to be run without loss. For these 
reasons I cannot support the amendment of my Honourable fnend 
Mr. Khaparde. •

The H onourable  S a r d a e  JOGENDRA SINGH: I rise to support 
the amendment of the Honourable Mr. Khaparde. I thought that the 
Honourable Mr. Froom was going to advance some strong arguments agamst 
the return to half an anna postage but Mr. Froom has simply confined himself 
to the question of convenience. Mr. Cook just point^ out that by Mr, 
Khaimi-de^s scheme itie deficit is reduced to 22 lakhs. I should like to know 
whether, in calculating this deficit, he has also token into accoimt the normal 
increase which he expects.

The H onouiiable  Mr. E. M. COOK ; Yes, Sir.
The H onourable  S ar d a r  JOGENDRA SINGH : Then the main question 

before the House is how we are going to provide this deficit of 22 lakhs and if 
we can providc^that deficit without in any way taking awav from the people 
the advantage ,<rf using the half anna postage which they nave so far enjoyed.
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The main argument in favour of raising the postage is the need for revenue^ 
I  am of opinion that if you increase the postage, correspondence will decrease 
and the anticipated revenue will not come in. If you keep the postage low 
and you adopt Mr. Khaparde^s scheme it will not drive the people to a larger 
use of post cards and thus half an anna postage will be more largely used, 
and the required revenue will be more easily secured by keeping to half an 
anna postage, rather than by msing it. I do not know on what basis Mr. 
CooVs calculations are based, but judging generally, it seems thaflby keeping 
cheap postage which we have so far enjoyed, we shall continue to get increased 
income, ^ e  have so long ^enjoyed cheap postage, that we should not be 
deprived of it 'without very strong reasons. I do not see why we should 
increase the postage merely because the post office finds it difficult tD deal with 
thin paper. They'have dealt with thin paper before; and the weight was 
raised to a tola as a concession made a few years ago when the Finance Depart^ 
ment was overflowing with surpluses. Now we are not overflowing with 
surpluses, but there is no reason why we should convert a Service Department 
into a largely revenue-raising Department. Why should the ordinary 
peasant be deprived of a privilege for the mistakes which the Finance Depart­
ment made last year which he has so long enjoyed? I t has been pointed out 
that the poor man uses the post only once a week, but there are 300 million 
people who are using the post and if you calculate, you will find that the 
correspondence of these people is much larger than the correspondence carried 
on by commercial people and the people of the better classes. I t  is a question 
of numbers, and so far as 1 can see it is clear that if you increase the postage, 
you will decrease the correspondence and the increased revenue expected will 
not come in. The whole tendency of the budget has been and rightly so to 
tax the rich and leave the poor alone. We might do the same in this case, 
under Mr. Khaparde^s scheme. Then again there is the possibility that if 
this amendment is lost, and the postage is raised the other House might still" 
be in favour of having the half anna stamp and the Bill might become a 
shuttlecock between the two Houses. I, therefore, wiarn the Members here to 
take into considemtion this contingency before they vote against this amend­
ment.

The H o n o u e a b l e  M r. W. M. HAILEY — I think it would be well ia 
the interest of the House if we try to mark the exact stage at which we now 
are. I  gather from the fact that the House has . rejected Sir M. Dadabhoy^s 
amendment, that it is fully determined that we should lose no money, certainly 
not as much money as he proposes over our postal arrangements.

I think that from what we have heard since, I am justified in saying that 
many Members of this House concede tliat there is nothing unreasonable, 
nothing abnormal or unusual, in our attempt to go further and make a little 

.money out of the Post Office. The point has not been touched on at any 
length here to-day, but it is one which certainly is one worth making, because 
I think it is well to disabuse thtJ minds of Honourable Members of this House 
of any feeling that it is an improper thing to make money out of your Depart­
ment of communications. What is Eilgland doing ? England is proposing to 
make over 2 million pounds out of her Post Office. Canada is proposing to make 
thrte hundred thousand dollais; Japan is proposing io make 75 million francs 
out of her Post Office. I t  is not then an unjustifiable proposal ̂ hat we should 
attempt to make soinething out of our Post Office at a time wlien the general

5 6 8  couK ciL OP STATE. [  23b,d M arch  1921.



state of our finances render it necessary for us to look for a means of inci'easing 
our revenues which will press as lightly as possible over as wide an area an 
possible.

Those two preliminary points being cleared out of the way, I  come now to the 
question how we can best get the money we want, and how, in getting it, 
we can avoid injuring the classes whose interests have been represented in the 
Council to-day ? The Honoui’able Mr. Cook has pointed out that if the 
House accepts the amendment now before it we €hall be 20 lakhs to the bad.
I niaintain that that is a contingency we should not accept and that we 
ought to look to some other remedy which will avoid this particular loss.
I  do not know whether my Honourable friend Sardar Jogendm Singh accepted 
the Honourable Mr. Cookes calculation; he seemed indeed to think that an 
increase in other directions might make up the loss that is anticipated. All 
I can say is that the Post Office officials, who are our guides on this occasion  ̂
have made the most careful calculations in this matter and they have come to 
the definite conclusion that we shall be 20 lakhs down on this particular 
amendment, and I must ask the House to accept this fact when making up 
their minds on the question now before them.

N ow, if we refuse to go back to the old practice of the half anna letter, 
to whom shall we be doing an injury? We have already secured the position 
of the poorest of the population by retaining the quarter-anna postcaixl. The 
postcard, I may say, brings us no money; in fact, it is carried at a loss. We 
provide the stationery and for three pies we caiTy the card from Eangoon to 
Aden and Cape Comorin to Peshkwar, No country in the world accepts an 
obligation so great as that at so insignificant a remuneration. I t  is said _ 
the poor man. has his secrets like the rich man. 13ut what man is there who, 
if he wishes to confide a secret to a friend or to communicate some confid­
ential matter, will scruple to spend one anna ? We have heard some cal­
culations to-day of the extra burden that would be thrown on the poor man 
b y  i-aising the letter unit to one anna. I t has been stiggested that the poor 
man writes one letter a fortnight. . Taking the figures for letters, we find 
there are 580 million letters despatched, and the population of India is 300 
millions. I say there is no room from these figures to suppose that the poor 
man sends a letter once a fortnight. I t  is obvious, on a mere arithmetical 
calculation, that the burden of doubling the letter rate would be so widely 
diffused that the individual incidence would be practically negligible.

Now, the greatest argument, to my mind, against returning to the old 
system of the half-a-tola for half-an-anna is of an administrative nature. I ask 
you to remember—those who remember the time when that system was in force— . 
the mental haiussment to which many people were put in trying to so fix the 
exact weight of every letter that their correspondent at the other end might 
not be overcharged. I ask you to remember the (constant irritation of sur­
charges when it was found that the letter was over-weighted, and the endless 
opportunities for petty extortion from the ignorant, to which a meticulous 
weight of this kind is likely to give rise. What we want io do in our postal 
arrangements is to be progressive; not to go back to infinitesimal weights and 
infinitesimal charges, but to have one solid all-round rate which will make it 
certain that the postal arrangements will in practice cause as little harassment 
as possible to the people. That is not a matter lightly to be put aside. It is 
not a question o| involving our own postal authorities or ouj own postal offi­
cials in any diffipnlties. That is not the point at all. The point is that if you
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return to this small weight you will cause great difficulties to the public cod- 
cerned —difficulties which I think they will resent. I t  is for that reason, Sir, 
that in another place I myself have always been a steady advocate of the 
heavy initial weight, and I have miiatained that we could have a system in­
volving a heavier initial weight without at the same time involving any addi­
tional burden that the ordinary poor man would feel at all. I t  is for this 
reason that I say i think we should look for some other solution of our difficul­
ties than that which is contained in the amendmejit now before the Council.

The HoNouttABLE Me. E. S. LLOYD : Sir, the balance of advantage in 
the amendments of the Honourable Mr. Khaparde and the Honourable 
Mr. Sethna lies I think with the latter. Prom the discussions which many 
of us have had during the course of last week, I  think there is no doubt that 
many people are pleased by this idea of going back to the old half-anna mte 
for half-a-tola. I  may say that I was myself at first strongly attracted by 
this proposal. But I  think there can be very little doubt whatever that we 
cannot give up 42 lakhs of revenue at a time like this. The Government 
have indicated that they are prepared to meet us half way and to accept the 
other proposal, namely, that instead of the whole anna for the tola it is quite 
possible it might be nine pies for that weight. This is, 1 think, a reason­
able <Jompromise, and as the Honourable Mr. Froom pointed out, we should 
not interfere with weights and a small increase of rate is really of no great 
hardship to anybody. I do very much ask all Members of this House to give 
up the present proposal made by the HoncJurablif Mr Khaparde in order that 
we may accept the one standing in the name of the Honourable Mr. Sethna.

The H o n o u e a b l e  M e . LA.LUBHAI SAM ALDAS : Sir, I rise to support 
the proposal of my friend the Honoumble Mr. Khaparde, ând in doing so I  
should like ,̂to clear some misapprehensions that have been raised in trie minds 
of some of the Honouraiile Membere of the House. The Honourable Mr. Froom 
said that the loss to the Postal Department was *2*2 lakhs. But if I under­
stood aright the speech of the Honourable Mr. Hailey, the 22 lakhs was a 
dead loss on the Budget, not on the Postal Department. So that argument 
is simply wiped out.

Then the Honourable Mr. Froom said 13 annas per annum would not be 
very hard on the poor man. ' He spoke, I presume, for his Presidency. I  
come from the same Presidency. Possibly he spoke for the City of Bombay. 
He has had no opportunity of knowing the economic condition of the village 
people.

' I  have had opportunities of meeting agriculturists and know their condi­
tion and know that even 13 annas per annum would mean much to them / 
I t  is very easy to brash this aside ; but to poor people the amount counts.

Then, the Honourable Mr. Hailey gave us some Hgures. He said that 
580 millions of letters were sent by 300 million people. Statistics, as I have 
once before said in this Council, can be made to prove anything. All these 
300 million people are not literates. The Honourable Mr. Hailey forgets that 
even after the aavent of the British for a hundred years not more than 15 or 
20 per cent, of the people are literate. You ought not to divide 580 millions 
hy 300 millions ; but you must take 15 per cent, of 300 millions and then 
divide 500 million^ by the resulting figure. The manner suggested by the 
Honourable the Finance Member is not the correct way of using figures.
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Leaving this matter aside, we come to the enix of the question which
16 this. If we are going to have a deficit of Rs. 22 lakhs, we must find some
way of meeting it. I  quite agree with the Honourable Mr. Cook that we
cannot go on issuing Treajuiy Bills. That is not the way of doing business. 
But if we are goiAg to find the money, we must tax the rich and not the poor. 
Does the House want to be told by the public outside the House that because 
the House was composed mainly of capitalists and rich men, for the sake of 
getting a reduction of J anna on the tola they are taxing the poor ^ anna 
more for his half tola ? Let each member think for himself. I  ask 
him to vote for the poor and not for the middle class or the rich people.

With these remarks, I support the amendment m ov^ by my Honouiuble 
friend.

The HONOUIIABLE Sir  ALEXANDER MURRAY : In rising to speak on 
this amendment I may take it we are all agreed that we cannot accept the postal 
rates contained in this Bill in the form in which it has now come to us from 
the other House, for a few figures that I will give you make it very plain 
that these rates ought not to be accepted. As a result of the legislation 
elsewhere, for 1 tola we are now expected to pay 1 anna as against the i  
anna that we have been paying hitherto ; then for 2i tolas (that is to say 
1 ounce) we are expected to pay 3 annas as against 1 anna that we are 
paying now, a very substantial difference; similarly, when it comes to 6 tolas 
or 2 ounces, we are expected to pay 5 annas as against 2 annas we are paying 
now; then, for H  tolas we are to be called upon to pay 8 annas as against 
S annas we are now paying; for 10 tolas, we would have to gay 10 annas 
as against 4 anmis. 1 think it is quite clear, therefore, tliat we should not 
allow this Bill to pass th rong  the House in its present form, but should 
endeavour io arrive at a compromise of some description, based on the amend­
ments that are l>efore us. In the first Finance Bill that was laid before us 
the Government put forward a proposition that the present rate for 1 tola 
fihoidd be raised from  ̂ anna to 1 anna, aiid they formally brought forward 
a  proposal that above 24 tolas the rise ought to be at the rnte of i  anna 
instead of 1 anna. If we were to accept that proposal, I should think we 
would be laying oui-selves open to the criticism which has been levelled by the 
last speaker, as regards class distinctions. I am not in favour of Govern­
ment's original propos^, but I would favour the proposal made in Mr. 
Kliaparrde's ajnendment to. the effect that the increased postage above 
tolas ought to be at the i-ate of 1 anna for every 2J tolas. That, I think, 
would meet the criticism that was addressed to the House by the last speaker 
when he said that we were going to introduce legislation for the rich instead 
of for the poor. Business firms and Government use heavy letters and if 
we welcome increased taxation in the ^shape of 1 anna insteii of i anna for 
increases above 2  ̂ tolas, then I think we shall reply effectively to the 
suggestion of the Honourable Mr. Lalubhai.

Then as regards the lower rate, I think myself. Sir, tliat th^^mpromise 
suggested in the amendment by the Honourable Mr. Sethna that has still 
to come before the House is quite an equitable one, and in suggesting 
that we should go back to  ̂anna for  ̂ tola the Honourable Mr. Kl^parde 
is really asking us to take a retrograde step. The 1 tola weight has 
•disappeared already from our Statutes; why go back to that ? I quite 
sure that no ^ther. countiy in the world has such ohcjfip postage as we 
have, and ha^ftg got away from this veiy very low unit of half tola,
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why go back to it, especially when an alteniative is given to us in the shape 
of an extiu 3 pies for postage which will cover the one tola letter ? The 
Honourable Mr. Froom has pointed out, though the last speaker objected to 
the statement, that in Bombay there have been increases in wages to the 
extent of 100 per cent. We are not so wealthy on the Bengal side, but the 
increases there are at least 60 per cent. If  we ask the public generally to 
pay 5U per cent, increase in their postage rate, that increase is only com­
mensurate with the increase of wages that has admittedly taken place all 
through the province of Bengal; and an increase from 6 pies to 9 pies is 
simply an increase of 50 per cent.

With these few remarks, I  beg to oppose the amendment as put forward 
by the Honourable Mr. Khapai-de.

The H o n o u r a b le  M r . LALUBHAI SAMALDAS : I  move. Sir, that 
the question be now put.

j

The motion was adopted.
The HoNouiiABLE THE PRESIDENT

. t ’  ̂
The question is—

under tlio head “ Letter® ** the• 32. That in Schedule I I I  to the Bill for the entries 
following be subBtituted :—

‘ Letters.
For a weight not exceeding half a tola. Half an anna.
For a weight exceeding half a tola and not exceeding two and a half tolas. One anna. 
For every two and a half tolas or a fraction thereof exceeding two and a ha If tolas. 

One anna.*

Sir.

I  think the  ̂ Noes*’ have it. .
The H o n o u r a b le  M u. LALUBHAI SAMALDAS : I  ask for a division,

The Council divided as follows ;—

AYES—13.

Abdul Majid, Nawah. 
Altaf AH, Mr.
Harnam Singh, Baja Sir. 
Jogondra Singh, Sardar. 
Jha, Dr. Qanganath. 
Khamrde, Mr. G. S. 
Lal\U)liai Samaldas, Mr.

NOES—21.
Amin-ul-Itilam, K. B.
Bahrain Khan, Nawab Sir. 
Bai’nj^ Sir G.
BaiTon, Mr. C. A.
Bray, Mr. D. deS.
Chatterjee, Mr. A. C. .
Cook, Mr. E. M.
Elliott, Lieut.-CoL A. C.
Froom, Mr. A. H.
Hammond, Mr. E. L. L.
Lloyd, Mr. E. S.

The amendment was negatived.

Maung Po Bye.
Nandyj Sir M. C.
Naidu, Mr. V. R.
Promada Nath Roy, Raja.
Soshi Kanta, Achaiyya Chaudhui*i>.

Maharaja.
Zultikar Ali Khan, Sir.

MuiTay, Sir Alexandei’.
Richey, Mr. J. A.
Sarma, Mr. B. N.
Seddon, Mr. C. N.
Sethna, Mr. P. C.
Shati, Mr. M.
Smith, Mr. Moncrieff.
Umar Hayat Khan, Colonel Sir. 
'Wood, Sir John.
Zahir-ud-din, K. B. Saiyid.



The H onoueable M e . SETHNA : Sir, I  beg to m ore:
 ̂ ‘ That in Schedale III t^the Bill for the entries under the head ‘ Letters ’ the fo llow ­

ing be substituted namely :—

‘ Letters,
For a weight not exceeding one tola . . . .  Nine pies.
For a weight eroeeding one tola but not exceeding two and

a half t o l a s ............................................................... One anna.
For every two and a half tolas or fraction thereof exceeding

two and a half tolas . . . . .  One anna.’

I  find that my task is considerably 'lightened by the' discussion which 
has taken place on the two previous amendments. I  think we all recognise 
that it is very necessary that we should have an intermediate stage 
betweien the quarter anna post cai*d and the one anna letter. I for one- 
would certainly welcome the Honourable Mr. Khaparde^s proposal, but 
the reason  ̂why I; objected to it was that it takes us back to the half tola 
as the minimum weight of a letter and that is a retrograde policy. 
However, his amendment has been discussed and thrown out and I need not 
refer to it any more. The only alternative which appeals to me is a three- 
fourth anna postage for a letter weighing one tola. The Honourable
Mr. Cook stated that the Honourable Mr. Khaparde’s proposal, if 
adopted, would bring in an additional income of 22 lakhs which is 
not sufficient. My proposal would bring in more; what the probable 

"amount will be I am not in a position to state. Perhaps the Honourable 
Member in the course of his speech in reply might be able to tell us.
I  admit that it would not bring in enough to make up the deficit which 
the Honom’able the Finance Member anticipates and therefore in the higher 
weights I propose a higher rate than what the Department themselves 
proposed, namely, 1 anna for every 2  ̂ tolas instead of \  an anna as proposed 
by them. In other words, what they will lose on the lower letters they may 
make up in the weightier ones, and thus what they lose in the roundabouts they 
may be able to make up in the cocoaniits.

Now, Sir, the only argument which I can see that could be brought against 
my proposal is that the J anna as proposed is not simple enough and that 
stamps for this amount are not available. Well, Sir, if |  anna is not simpla 
enough the same argument will apply to foreign postage. We pay at present
l i  annas and it might be contended that this rate might be two annas or 
some multiple of one anna. The Post Office could overcome the difficulty by 
surcharging the existing 4 anna stamps and marking them J anna.

Sir, we are absolutely in the dark, the Honourable Mr. Haiky has told 
us that the Post Office carries about 580,000,000 letters a year. The Honourable 
Mr. Khapai-de tells us that he is not an accountant and his figures may be 
wrong. It seems to me that the Finance Department itself is not very sure 
of its facts and figures. ^

My appeal to them therefore is that if this Council accepts my amendment
and if they find that the three-fourths of an anna rate brings them sufficient 
revenue, that they will of their own accord reduce the rate to half an anna.
I  suggest this. Sir, because, it is prefectly competent for Government to do 

The Schedule that has been framed is for maximum weights and for
maximum postages. I understand it is open to Government under the Post
Office Act to reduoe such maximum rates of their own accorS if they choose
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to do so. I do hope, therefore, Sir, that if the acceptance of my proj^sal 
does bring in a larger revenue, they will of their own accord reduce the rate 
of three-fouiths of an anna per tohi to half an anna, which I am sme, will 
give very great satisfaction to the masses in this country, as also the lower 
middle classes, and p&iticularly the business communities. *

I have nothing else to add, Sir.

The H o n o u r a b le  Sir  M ANECKJl DADABHOY : Sir, I do not believe 
in the policy of the whole hog or nothing. On‘that principle, and as a com­
promise I lise to silpport this amendment. I know considerable inconvenience 
will be caused by the mtroduction of a new form of postage in the country. 
But I  think that of the two evils we sliould choose the lesser one, and accept 
this amendment, principally because, as I have pointed out, in my speech on 
my amendment, the disparity between half anna postage and one anna postage 
is so great that it will meet with unanimous opposition in tjie coimtry. How­
ever, this compromise is one which if not entirely equitable is fair, and I am 
prepared to accept it. But I  do hope, and 1 aj)peal to the Honourable the 
Finance Minister that as this amendment of the Post Office Act is only to 
last in operation till the 31st Marcn next, if the finances of the Post Office 
improve, and if the Postal Depaitment becomes a self-suppoiting institution, 
he will see his way in the next Budget to remove this additional quarter anna 
postage and revert to the old practice. '

The H o n o u r a ble  S a r d a r  JOGENDRA SIN G H : Sir, 1 rise to oppose 
this amendment. The Honourable Mr. Cook will possibly tell us what the 
effect will be if the three-quarter anna postage is accepted. If the deficit is 
not made up, the case entirely falls through. I t  all depends on that. If it 
'does make up the deficit, then there will be some ground for supporting it. 
Will the Honourable Member kindly tell us how Mr. Sethna^s amendment 
effects the finances ?

The H o n o u r a ble  M r. E. M. COOK : Our calculations are. Sir, that th e ' 
Honourable Mr. Sethna^s amendment, taking the three parts together, will 
♦bring in a revenue altogether of Rs. 60 lakhs. I may explain that the net 
effect will be that the Rs. 44 lakhs which I spoke of this morning as being 
something in hand will be reduced to about 15 to 18 lakhs. -

The H o n o u u a b ie  S a r d a u  JOGENDRA SIN G H : That, Sir, means 
that the Government will gain about Rs. 4 lakhs more than by Mr. Khaparde^s 
arrangement? ,

The H o n o u k a ble  Mk. E. M. COOK ; No, no. Mr. Khaparde'^s amendment 
leaves us Rs. 22 lakhs down on the Budget. Mr. Sethna'^s amendmenlnputs us 
Rs. 18 lakhs up on the Budget. There is a difference' of Rs. 40 lakhs.

The H o n o u r a b l e  t h e  PRESIDEN T: Does that remove the Honourable 
Member^s objections ?

The H o n o u r able  S a r d a r  JOGENDRA SIN G H : Yes, Sir,

The H o n o u r a ble  M r. E. M. COOK : Sir, we are prepared to accept this 
compromise. But as regards Mr. Sethna's appeal that we should use our powers 
under the Post Ofice Act to reduce the rates if possible, we f3annot possibly 
give him any undertaking or promise at this stage.
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The H o n o u r a b l e 'THE PRESIDENT : The question is :

* That in Schedule III to the Bill for the entries under the head ‘ Letters' the following  ̂
be substituted, namely :—

FINANCE BILL. 676

Letters,
For a weight not exceeding one tola . . . »  Nine pies.
For a weight exceeding one tola but not exceeding two and

a half tolas . « • . . • • •  One annal
For evei-y two and a half tolas or fraction thereof exceeding ^

two and a half toks . . . . . .  One anna/

The motion was adopted.

The H o n o u u a ble  the  PRESIDENT : The effect of this will, I think, 
be to dispose of items* 35, 36, 37, 3S, 39, 41 andf 31. ’

I  then caU upon the Honourable Mr. Khaparde to move his amendment 
regarding Registered Newspapers, There are several amendments under the

•36. That in Schedule III to the Bill for the entries under the head “ LetUri ** the 
following be substituted namely :—

“ For a weight not exceeding half a t o l a ........................................................ Half an anna.
For a weight exceeding half a tola but not exceeding two and a half tolas . One anna.
For every additional two and a half tolas or fraction thereof . • • One anna. **

36 (2) That in Schedule III to the Bill for the entities under the head “ Letters.** tho* 
following be substituted namely :—

For a weight not exceeding one t o l a ......................................................... Half an uma.
For a wejght exceeding one tola and not exceeding two and a half tolas . One anna.
For every additional two and a half to la s ................................................, * Half an anna.»^

37. That in Schedule III for the entiies under the head Letters ** ,the following be- 
substituted :—

** For a weight not exceeding half a t o l a ................................................. ........ Half an anna.
For a weight excet ding half a tola but not exceeding two tolas . . \  One anna.
For tvery tola or fraction thereof exceeding two tolas . . . Half an anna.’*

38. That in Schedule III for the enti-ies un(Jer the head “ Letters " the following bo
substituted namely :—  ̂ *

For a weight not exceeding half a t o l a .........................................................Half an anna.
For a weight exceeding half a tola hut not exceeding two and a half tolas . Oue anna.
For every additional two and a half tolas Oue anna.

39. That in Schedule III for the entiT “ For a weight not exceeding one tola—one 
anna,*’ the following entiy be substituted :—

For a weight not exceeding half a tola—half an anna.'*
41. That in Schedule III for the entiies under the hejid “ Letters *• the following be 

substituted namely :—
LetterM.

** For a weight not exceeding half^a ....................................................................
' For a weight exceeding half a tola but not exceeding two and a half tolas • One anna.̂

For every additional two and a half tolas . ^................................................anna.'*

t  Vide page 6?^.



[ The President. ]
liead ‘ Registered Newspapers'and although the Council did not take my 
advice this morning and decided to take the amendments one after the other, 
I cannot help feeling that the discussion this morning would have proceeded 
on better lines if my suggestion. had been followed. Perhaps the Council 
may reconsider the matter on this occasion.

The HoNOURABTiE Mu. G. S. KHAPARDE : Sir, I beg to move that for 
the heading ^ Registered Newspapers  ̂ the following be substituted :—

* For a liveight not exceeding eight tolas . . . . .  Quaitcr of an anna.
For a weight exceeding eight tolas and not exceeding twenty

tolas . . . . . . . . .  Half an anna.
For eveiy twenty tolas or fraction thereof eiceeding twenty

tolas .  ................................................................Half an anna.'

Well, Sir, the other House has reduced the quarter anna weight to five 
tolas. Now, all Indian newspapers that are in circulation and that I know of 
generally exceed this weight of -five tolas. Some of them come up to 6 tolas, 
others to 7 tolas, and most of them go up to 8 tolas. So, I have allowed eight 
tolas for quarter of an anna, so that all these small papers that are in circula­
tion in India may pay the same postage of quarter of an anna. The objection 
is that we cannot possibly in these days cheapen the news that travels if we 
make these papers pay more by way of postage, and news will not travel at all, 
and as a consequence, many misunderstandings which ought not to exist at all 
will only increase. Then again, the other House has allowed only 15 tolas for 
half an anna. I  raise that to 20 tolas, to cover the Anglo-Indian papers that 
are in circulation now. This is intended to increase the circulation of news, and 
I  suppose that as the deficit has been covered under ‘ letters' there will be 
no more talk of the diffieully about a deficit. With these words, Sir, I com­
mend my amendment to tbe acceptance of this Council.

The H ongu’eable Mr. E. M. COOK : Sir, I do not agree with the whole 
of the Honourable Mr. Khaparde's arguments, but as the (''ouncil has done us 
very handsomely in accepting the compromise about the nine pies postage on 
letters, and as the amount of monc}  ̂ involved here is very small, I  do not wish 
to oppose the amendment.

The HoNorBABLE THE PRESIDENT : The.'question is.

* That in Schedule III to the Bill for the entries under the head * Kegiatered newspapen * 
the following be substituted :

‘ B eg iitered  newspapert.

For a weight not exceeding eight tolas . . Quarter of an anna.
For a weight exceeding 8 tolas and not exceeding 20 tolas . Half an anna.
For eveiy twenty tolas or fraction thereof exceeding twenty tolas Half an anna.*

The motion was adopted.

The H o n o u r a ble  t h e  PRESIDENT : The question is therefore that Sche­
dule III, as amended, stand pai-t of the Bill.

The motion was adopted.
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FINANCE BILL. 577

The H o n o u r a ble  Me. E. M. COOK : I  beg to move amendment No. 42, 
*on th^ paper which runs as follows :

^42. ,That the following be inBei-ted as Schedule lY  to the Bill iiamelj :—

‘ SCHEDULE IV.
 ̂Schedule to be substituted in the Freight (Railway and Inland Steam-vessel) Tax Act, 

1917.
\ (See section 4.)

•
SCHEDULE I. 

{See section 3.)

1 2 8

Goode. Unit or method of 
taxation. Rate of tax.

All goods (including goods carried Peri*upee of net freight 
payable.

Two and a half annas.*
by coaching traffic) other than 
food gi’aine and pulses, firewood 
and fodder.

1

This is a purely drafting amendment, Sir. Column 1 of the Schedule as 
i t  is now before the Council reads ' including other coaching traffic but exclud­
ing foodstuffs \  The wording has, in point of fact, two defects. ' Food­
stuffs  ̂ is a very indefinite term. I t  might be held to include all sorts oT̂ 
things such as ghee, lish, etc., in fact anything that is eaten. That was not 
the intention of the other House, I  think ; nor was it the intention of Gov­
ernment ; the intention was to exclude food grains and pulses. There is one 
other change. As it stands, the Schedule has got the words ' other coaching 
traffic \  1 hat is a term that is understood by railway people to mean all
coaching ti-affic other than passenger traffic, but I do not think it would be 
80 understood in a court of law and this amendment seeks to nM̂ iie it clear by- 
inserting the words  ̂including goods carried by coaching traffic \

The H o n o u r a b l e  Sir MANECKJI DADABHOY : I have given notice 
■of an amendment of this clause. .

The H o n o u i ia b l e  t h e  PRESIDENT : We must get tile Schedule in first. 
The Honourable Member may then move his amendment. This is a purely 
<lrafting amendment, I understand.

The question is that the following be inserted as Schedule IV to the
Bill

‘ Schedule to be substituted in the Freight (Railway and Inland Steam-vessel) Act, 1917, 
as set out above.* '

, The motive was adopted.
I now call upon the Honourable Sir Maneckji Dadabhoy to move his 

^imendment. '• ,  •



The H o n o u e a b l e  SirM A N E C K JI DADABHOY : My amendment is 
'  that in colnmn 3 of Schedule I in elaupe 4 the words * and a half be deleted/
I am prepared to confess that I have brought this amendment with the object 
of obtaining authoritative information on the subject. When the Finance Bill 
was originally introduced, in Schedule IV, they proceeded on the basi; of a duty 
per Indian maund of 82 and some fi'action pounds. While here we have the 
taxation on the basis \^ y rupee of net freight payable under existing Acts. 
Before I press my amendment I  would like the tionourable i\Ir Cook to in­
form me how much more money he will gain by the acceptance of the Schedule 
as it now stands in comparison with that which he hoped to gain by the 
original proposal embodied in the Finanoe Bill.

The H o n o u r a b t e  M r. E. M. COOK : 1 think Sir M. Dadabhoy is 
refen-ing to the fact that the Finance Bill as originally inti’oduced imposed 
quite a different tax, viz,, a surtax. As regards the gain by adopting the 
amendment pa^ed in the other House, I can give him the exact figures if 
the Council is at all interested in them. I thint the Council knows that 
for next year we estimate the gross traffic receipts at b7 crores, including 
goods and passenger traffic. If we exclude military and railway stores, the 
total estimated railway earnings on goods traffic next year is just about 4*4-̂  
crores. If  we take away from that 11 crores on account of food grains; 
firewood and fodder, we get a total of 33i crores, which is the figure to which 
we are going to apply the tax of 2^ annas in the rupee. That brings in 
lakhs. If  you add on to that the tax on ‘ other coaching traffic/ it will come 
to 115 lakhs. If  vou add Inland river steamers, riz.^ 80 lakhs, you get a 
total of 6 crores an5 H9 lakhs. Take away from that the surcharge of 117 
lakhs which already exists, and you get exactly i) crores and 52 lakhs. I t  so 
happens that this is almost exactly the 5^ crores entered in the budget on 
account of the extra yield from the pi-oposed inci-ease in the surtax.

The H onoitrable S i r  M ANECKJI DADABHOY: In view of the 
explanation given I wish to withdraw my amendment.

The amendment was, by leave of the Council withdrawn.
The H o n o u r a ble  S ir  ALEXANDER MURRAY : I  beg to move the 

amendment which stands in my name. I t  reads as follows :
Mn the Schedule to he suhRtituted in the Freight (Railway and Inland Steam-vessel) 

Tax Act, 1917, for the words ‘ Two and a half annaB * in column 3, the following be substi­
tuted namely

* Two and a half annas in the case of goods cai-ried by a railway; and one and a qnartei’ 
anna in tlip caw? of goodji earned by an inland Btcam-vessel. *

The effect of this amendment is to provide that goods carried by inland 
steam-vessel should pay tax to the extent of one half of that pa^^ble by goods 
carried by railway. To explain the position clearly, I  would Uke to go back to 
the year 1917 when the surcharge was first imposed. I t  was first mentioned 
by Sir William Meyer on the 1st March in that year when he said ;—

* Finally we have decided to impose, as a wai* measure, a sui’chaige on i*ailway goods • 
traffic ftt the rate of one pie a maund on ooal, coke and firewood and two pies a maund on 
other articles. '

That is to say, the surcharge was imposed fii*st of all, as a'war measure. ^
Jt was in that year that the Finance Member dealt with ^India^s special 

contribution of £100 million to the war. To enable Government to finance
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that war contribution^ special taxation was imposed^ and one of the items 
propoeed was this surcharge on railway goods traffic.

Please note that this war measure, for that is what it was expressly 
called, was to consist of a surcharge on railway goods traffic only. When the 
Bill came to be drafted, however, it was found that inland steamers were in 
competition with the railways for inland tmffic, and it was, therefore, decided 
to make the surcharge applicable to inland steamer traffic, as well as to railway 
goods traffic. The steamer companies at tjie time took exception to this 
new imposition ; but recognising it to be a war measure, they ultimately 
accepted the surcharge as a necessary evil of the times although they did point 
out that the tax did not apply to country boat traffic. I may add, however, that 
the incidence of the tax then was not severe, and it consequently did not 
materially divert or restrict traffic at least as between the railways and the 
steamers, although it did make a difference as between steamers and country 
boats which did not pay the tax. ' '

Although this surcharge was admittedly a war measure, force of circum­
stances had compelled the Government of India to continue this tax up to 
date. And similarly force of circumstances has again caused Government to 
look round for a method of imposing fresh taxation, taxation that will return 
a substantial yield and return it quickly. *

In this connection I should like to refer to the speech of the Honourable 
the Finance Member when dealing with the head  ̂ Railways  ̂ in the Budget 
on March 1st, 1921. He there (page 90) gives certain figures which show that 
i-ailway traffic returned a substantial net profit of as much as 15 crores in 
1917-18 and almost 16 crores in 1918-19, while in 1919-20 it dropped to 9 
crores, and in 1020-21 to no more than 5 crores, and next year, assuming that 
no change is made in rates, it will ])robably be only 4 crores. He then goes 
on to say;

* I submit therefore that, quite apart from our preBont financial neoessities, a moderate 
increase of lutes, paiiieularly on goods traffic, the rates for which are mostly still on a 
pre-war basis, could b̂  amply justified on business ^-ounds. It is not possible, however, to 
re-adjust the various rates in time enough to give us the money we need during the next 
financial year. In the case of goods rates, it is a particularly cumbrous business, and 
requires veiy careful consideration in consultation with our ti*a£fio eiperts and with tJie 
railway companies. We have asked the Railway Board to examine the matter carefullv. 
during the course cf next year in order to see what enhancements of rates are Mssible. 
Meanwhile, as a tempomry measure, we pi-opose to make r substantial increase in the sur­
charge on goods traffic which was imix>sed in 1917 ’.

Later on the next page (page 91) he says : ^

* The increase now proposed is therefore intended to be in tempoi'ai’y substitution for 
a general increase of goods rates. In the event of it being found possible before the end of 
the year to raise t h ^ g ^ s  rates to thenecessaiy extent, such increases will be substituted 
next year for part or whole of the additional surchaige now to be imposed *.

Take note, please, that quite ajmrt from our present financial necessities, 
a moderate increase of rates can be amply justified on business gi:ound8. Take 
note that it is not possible, however, to re-adjust the various rates in time to 

^ iv e  us the money required immediately. Take note. Sir, that the Railway 
Board have been usked to go into the matter to see what enhancement 
of* rates are possible* Take special note that the increase*now proposed is 
merely a temporary substitution for a geneitJ increase in rates, ana that when

4
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[ Sir Alexander Murray. ]
8TLch general increase comes into effect, it will take the place of the additional 
surcharge now imposed.

I t  is therefore quite evident why this surcharge is being imposed this 
year, namely, on account of the falling ofE in the net profits from railway 
worlung. If  fuither evidence of this is required,—it is found in paragraph 15 
of the Honourable Member^s speech introducing the Budget, where he said—

* It is the working espensos oH*ftilway8 that have been mainly responsible for falsifj- 
ing cor estimate of net receipts ; the bulk of this increase is duo to increases of pay given 
to the railway staffs.*

He talks on similar lines in paragmph 21 where he says
‘ Now the same factors that have been at work inci’easing the working expenses of the 

railways and decreasing their profits, have also been at work in the inland steamer companies 
which compete with the railways.'

The steamer companies have therefore gone to the railway companies 
who are in competition with them, and Jiave said :—

* Let ns put up our rates in consul tut ion with each other in order to meet our increased
W(H*king. expenses.' ^

To this, the railwaj^ companies reply ;—
 ̂ * It is quite tnie we are working at a loss, as some of them are, but all the same we

cannot put up our î ates just yet,’

with the result that neither can the steamer companies put up their rates, for 
they are in competition with each other. ‘

Up to this point everything is plain sailing, but it is here that the 
injustice to the steamer companies begins. The railway companies refuse or 
delay to put up the rates, but the Government of India, who are the actual 
owners of some of the railways in competition with the steamers, come along 
and say :—

‘ We cannot wait any longer for you to make up youi- minds as to the actual rates 
of freights to be increased. We must have money at once to meet the increased working 
expenses, or at any rate to make up for the deficiency caused by the falling off in surplus 
profits coming to us fi*om your railways.’

Government therefore decided to put on an all-round tax—they no longer 
call it a surcharge—an all-round tax of 24 annas pernipee of the net actual 
freight payable under existing Acts. So far as the railways and the Govern­
ment are concerned, the matter is as broad as it is long. The railway refuse or 
delay to increase the rates, the Govei*nment say—  ̂We must have the money,^ 
and with the one hand the Government take the money, and with the other 
hand they spend the money on the up-keep of the railways, or at any rate, 
in making good the deficiency caused by the loss in their net^ surplus revenue 
as the result of the increased cost of working the railways.

So far so good. You will now ask where does the grievance of the inland 
steamers come in? Well, just as the costs of railway working have gone up, 
60 have the costs of inland steamer working; and being in competition with 
each other, so long as the railways refuse to increase their rates, so long als<  ̂
must the steamer companies refuse to increase their rates, and here is where 
the difference ccvnes iji. Unlike milway companies, the steamer companies 
h av e  no father or mother in the shape of a benevolent GoVernment to come
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along aM  assist them. I f  they had, Government would with one hand collect 
a tax in the shape of an increased rate of freight on the steamer tra£Bc and 
expend it in meeting the increased working expenses of the steamers, or at 
least, in making up the deficiency in the steamers^ net profits causedJ>y the 
increased cost of working. Instead of doing that now what does the Govern­
ment do ? They go to the steamers and say :—

* It  is quite true the cost of railway working has gone up, and our net profits from the 
railways have gone down. It is aho quite tine that the cost of your working mu<̂ t hare 
gone up, and your net profits must also have gone down. Well, we are going to collect a 
tax which, in the end, will square our accounts overhead, that is to say, we ai-e going to 
collect a tax on the railway traffic, and we are also going to collect a tax on the steamer 
traffic, and we ai*e going to use both taxes to make up for our loss in the railway revenue.* 
But, say the steamer companies, ‘ Where do we come in P Our working expenses have gone 
up, our net pi'ofits have come down; we <]uite agree some tax is necessary in order to 
balance accounts, but you are surely not going to take the tax from our traffic to make up 
for the deficiency in railway traffic.’ To this the Government reply : ‘ Yes, that is just 
what wo intend to do *.

Is it any wonder, therefore, that the steamer companies have a grievance ? |
I  think I  have said enough to satisfy you that they have a grievance, 

and I  believe the Honourable the Finance Member, and the Honourable 
Mover of this Bill, admit the steamer companies have a grievance. I  am 
prepared even to go the length of arguing that Government are not entitled to 
any share of the increased tax on the river traffic. Government admit this by 
saying that the tax is intended to be in tempoi-ary substitution for a general 
increase of goods rates. For, when that genei-al increase in goods rates takes 
place, I  am sure Government have no intention of taking from the steamer 
coiManies any share of their increase in the goods rates levied on their river 
traflSc, '

I  recognise, however, that Government must get money in order to 
square their accounts this year, and although the steamer companies will 
not agree with me, I  am prepared solely as a compromise to si^gest that 
Government be allowed to make use of this tax on railway traffic for this 
year only, but I  trust Government will also recognise that the steamer 
companies are entitled to some part of the increase in rates on their traflSc, 
in order to meet the increased cost of working their traffic. I t  is for this 
reason, and only for this reason, that I  put forward this motion to the effect 
that the tax to be levied on steamer traffic should only be half of the tax to 
be levied on railway traffic. Now some of you may say—Oh, it will not be 
fair that railway tmffic should bear the increase at the rate of 2J annas per 
rupee, while the steamer traffic gets off with 1J anna per rupee. I  have no 
authority for saying so, but I  think you may take it from me that the 
steamer companies will not hesitate, wherever circumstances permit, to 
increase their present freights not only by the l i  anna per rupee, which they 
will have to make over to Government, but also by another 1J anna per rupee, 
which they will require to meet their increased working expenses. In other 
words, wherever their contractual engagements will permit, the steamer 
companies will increase their rate by annas per rupee, just as the railway 
companies are to increase their freights by 24 annas per rupee. I trust I  

•have put the position clearly before you, and I  therefore now b ^  to move 
the amendment standing in* my name, which I can assure you I  move solely 
in the interests •of equity and fair play as between the* Government, the 
railways and the steamer companies,
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The H o n o u e a b l e  M e . A. H .  FROOM : Sir, I  should not like the members 
of this Council to imagine that because I  am connected with ships that go 
across the sea I  immediately nish in and suppoil an amendment in favour 
of ships that go up a river. When the increased surcharge on the freights 
of the railways in India was introduced, I  must confess that until it was 
explained to me I did not fully realise the effect of its application to the 
river steam companies, and I cannot help thinking that the Government did 
not either. The Honourable Sir Alexander Murray has explained what can 
only be described as a veiy grievous wrong to the river steamer companies, 
ana I  feel sure that the Finance Departnient will welcome this amendment 
of my Honourable friend so that they may have an oppoi*tunity of putting 
right what I  have described as a grievous wrong, with very little delay.
I  feel BO keenly about this whole question that I  am rather sorry that my 
Honourable friend has suggested a half way house in his amendment. But 
at all times I  hope that the Government will recognise that the members 
of^his Council are reasonable, and I think it must be with that idea in his 
mind that my Honourable friend has suggested these half measures. I hope 
that the members of this Council have followed Sir Alexander Murray 
closely in his speech because at the outset this question seems a little intricate. 
You all know that for 4 or 5 years wages have been going up and up and up, and 
Government sit on the top of the river companies and give them no chance 
of taking a little additional revenue to meet these increased charges. In fact, 
they take some of the money that the river steamer companies should be 
allowed to earn and indirectly put it into the pockets of their competitors of 
the river steamer companies, the railways. That is the point I  want to 
drive home.

Perhaps I  may make a further explanation. I discussed this matter out­
side the Council with one of my friends and I was countered by a remark,— 
•Well, there are lots of taxes which are disagreeable and sevei-al which are 
unfair. Take, for instance, the excise tax on the mill industries.^ But the 
point is that the Government are not running a mill side by side and in com­
petition with those they are taxing. In the case of the river steariiers they 
are running in opposition by means of the i-ailways and they sit on the top 
of the river steamer companies and prevent them from expanding, their 
revenue to meet increased expenditure. As I have said, I am a little 
astonished that my Honourable friend has proposed a half-way house. I feel 
so strongly about this tax that I feel quite sure that the Finance Department 
will welcome the amendment with open arms and thus a t once be able to put 
right what is really a grievous hardship.

With these few words I su ppoi-t the amendment. '

The H o n o u ea ble  R a ja  PRAM ADA NATH ROY of D icHArATiA : Sir, 
do I  understand that Sir Alexander Murray wants Government to impose 
taxes and give a portion of them to the steamship companies ?

The H o n o u ea ble  S i e  ALEXANDER MURRAY : May I rise to make 
an explanation ?

T h e  H 0N0 UEABT.E THE PR ESID EN T: I think that if Sir Alexander^ 
Murray makes a personal explanation it may clear up some of the diflBculty.

The H o n o u e a b l e  S i e  ALEXANDER MURRAY : Thejax is one of
as on all traffic carried by rail and by river. My suggestion is that rivev
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trafRcahouldbeara tax only of IJ  annas, namely, one half of what the railway 
tmffie should bear, in order that river steamer companies may be given an 
opportunity of meeting their increased cost of working.

The H on o u r a ble  R aja  PRAMADA NATH ROY of D iq h a p a t ia  : If  
that is so, I  have nothing more to say; but I should like to ask if we are in 
order in discussing this matter which looks rather like a subvention or some­
thing of that Bort. -

The H o n o u r able  t h e  PRESIDENT : As far as I am aware, the dis­
cussion is perfectly in order. I  have not quite appreciated the Honourable 
Member’s point of order.

The H on o u r able  Me. C. N. SEDDON ; Sir, I have no doubt that the 
Finance Department will explain the matter so that the Council can understand 
exactly the position. And when they do that I think perhaps it will enable 
us to understand it if they will tell us about the position of the feeder railway 
companies, and whether this 2.i annas which is to be taken from railway 
companies is to be taken from feeder companies by Government or to go to 
the feeder companies for their expenses, Beckise, if it is taken by Govern­
ment.....................

The H o n o u r a ble  S ir  GEORGE BARNES ; I can answer that at once, 
Sir. . I t  is on all rail traffic. .

The H o n o u r a b le  M r . C. N. SEDDON ; That is to say, it is taken by 
Government and not handed back, so that the feeder companies seem to me to 
be in exactly the same position as the river steamship companies. And it would 
almost appear that the same treatment should be given to them as should be 
given to the steamship companies.

The H o n o u r a ble  S i r  M ANECKJI DADABHOY ; Sir, I understand 
that my withdrawal of mv amendment is no bar to my supporting this 
reasonable amendment of the Honourable Sir Alexander Murmy ?

The H o n o u r a b le  th e  PRESIDENT; None whatever.
The H o n o u r a b le  S ir  MANECKJI DADABHOY : Sir Alexander Murray 

has placed the case in a very clear and cogent manner, and lam  of opinion that 
this House should unhesitatingly accept his amendment. I f  the amendment 
is not accepted, in my opinion serious injustice will be done to a service 
which is doing considerably good work in the country. In fact • the com«* 
promise which has been suggested by my Honourable friend to-day is nothing 
more than the offer which the Honourable the Finance Minister generously 
made to the members of the other House, and I have not the slightest doubt 
ihat4ie will on this occasion accept the amendment which has been moved by 
the Honourable Sir Alexander Murray. He has explained the case of the 
i-ailways which stand on a different footing, and when a concession is allowed 
to railways, it ought in all justice be allowed to the steamship companies 
becuse they have to pay extra taxes and are hari hit at present. In my 
opinion, therefore, it would be a bare act of justice to them if the amendment 
were accepted.

The H o n o u r able  M a h a r a ja  SHOSHI KANTA ACHARYYA 
CHAUDHURI; Sir, will the Honourable the Finance Member kindly 
give us what tBe cost of this concession will be ?



The H o n o u e a b l e  Mb. W. M. HAILEY : From 12i to 16 lakhs, Sir.

The H o n o u r a ble  Me. SETHNA : I  rise to support this amendment. I t
seems to me, Sir, from the facts narrated to iis by Sir Alexander Murmy that 
Government has entered into competition with private corporations. I  just 
learn on inqniry that these steamship companies have been running for the 
last 70 years whilst the railways which are ninning almost parallel came in 
much later, and these railways are phictically run by Government. I t  is 
evident that because of such Government competition these companies cannot 
put up their rates. I t  is but fair to them, therefore, that Government should 
meet them to the extent contemplated in the amendment before us.

The H o k o u e a b l e  S a e d a e  JOGENDRA S I N G H  : Sir, I  am not quite 
clear how this will affect taxation, whether the surcharge is for the purpose 
of taxation only, or whether it is the fare collected by the steamship companies. 
I f  the tax is raisjed for the purpose of taxation it cannot be surrendered to 
the steamship companies and I  think the correct thing would be to allow the 
steamship companies to raise their rates in order to meet expenses, but I  am 
not clear as to what the real position is.

T h e  H o n o u e a b l e  Me. W . M. HAILEY ; Sir, perhaps I . need not 
re-state the whole of the case put by the Honourable Sir Alexander 
Murray, but I  admit that it is not an easy one, and may need some explan­
ation tp the Council on our part. %

I  will give the shortest explanation possible which will, I  hope, meet the 
point of the Honourable Sardar Jogenditt Singh. Here you have railways run 
in close competition with Inland Steamship Companies which themselves 
compete also with countiy boats. Now we found that our railways were 
running at a decrea9ing profit; in some cases indeed at an actual loss. There­
fore, in order to make that up, we proposed to take a surcharge ; we shall apply 
the money we get from the surcharge either to make up the decrease in profits 
on the .whole railway transaction, or shall utilise the money to meet the 
enhanced running expenditure. That is our action in regard to- our railways. 
Now take the case of inland steamship companies. As I have said, hard by . 
the railways you have the steamships companies run by private enterprise 
which are competing on the one hand with railways, and on the other hand with 
country boats. Now we have to realise as regards the steamship companies 
that their expenditure has gone up as our own has gone up. That is a fact 
which everybody must admit. I f  they are to make things square they must 
raise their rates, and we should have no objection to their raising their 
rates, but we must allow them a field in which to do so. The Bill, as 
we put it forward originally, put exactly the same surcharge on the steam­
ship companies as on the railways. Since these two .services are running in 
competition, the steamship companies cannot raise their rates above the 
railway rates. But the surcharge we are putting on them makes it necessary 
for them, if they wish to increase their rates, to raise them above those of the 
railway. That is to say, if a  previous common unit were Rs. 10 ; we are 
putting on a surcharge of roughly about Rs. 1-8, both on the steamship 
companies and on the railways, and if a steamship company raised their rates 
further, the unit in question would have to be over the Rs. 11-8 which would 
be applying to railways. We have, therefore, in our original Bill taken away 
from them any possibility of increasing their freights so • as to meet the 
increase which we all admit to have taken place in their working expenses^.

5 8 4  COUNCIL OP STATE. [  ^S e d  M a e c h  1 9 2 1 .



I t  18 for that re t̂son that I  agreed in another place to a proposition—very 
much of the same form but with a difference in wording—similar to the 
amendment which has been moved by the Honourable Sir Alexander Murray,

We have been charged in another place with an act of great injustice in 
putting the surchange on the railway companies at all. Well, we have 
continued an existing injustice, and I find that if you repeat your injustices often 
enough, they become justified. Perhaps that is an over cynical statement of 
the case ; it is more correct to say that 1 felt that when we were looking for a 
means of taxation, we were justified in putting some increase on communications 
and transport. I  am quite free to admit, at the same time, that we had not at 
the time foreseen that by taking]such action we]should be preventing steamship 
^companies from making an increase in the freights—a step which is absolutely 
necessary if they are to live. Therefore, when it was pointed out to us that 
our action did this, we agreed to waive half the surcharge in their case.

There is, of course—if I may make this point quite clear again—no question 
of a refund. I t  may be said perhaps more truly that whereas we set out to 
pick both pockets, we shall now only pick one.

The H o n o u r a ble  th e  PRESIDENT ; The question is :
In the schedule to be substituted in the Freight (Railway and Inland Steam-vesgel) Tax 

Act, 1917, for the words “ two and a half annas in column 3, the following be substituted, 
namely:—

‘ Two and a half annas in the case of goods carried by a railway ; and one and a quarter 
anna in the case of goods earned by an inland steam-vessel.*

The motion was adopted.
The H o n o u r a ble  th e  PRESIDENT : ThequestSn is ^that Schedule IV 

as amended do stand paii of the Bill/
The motion was adopted*
The H 0N0UBA.BLE THB PRESID EN T : The question is ‘ that Schedule V 

stand part of the Bill.^ ^
The motion was adopted.
The H o n o u r a b l b  t h e  PRESIDENT : The question is  ̂that Schedule VI 

stand part of the Bill.^
The motion was adopted.
The H on o u r a ble  the  PRESIDENT : The question is 'th a t the preamble 

stand part of the Bill.^
The motion was adopted.
The H o n o u r a b l e  M r. E. M. COOK : Sir, I beg to move that the 

Bill as amended by the Legislative Assembly and as further amended by this 
Council be now passed.

The H o n o u r a ble  S ir  M ANECKJI DADABHOY : Sir, though we have 
not got an opportunity of discussing the Budget, I  feel I  should not allow this 
oppoiiunity to pass without paying ourtribu^ to the Finance Minister for the 

^  masterly manner in which he has dealt with a very difficult situation this year 
and has presented a Budget which will generally meet with acceptance in the 
country. His 4ot has been a very hard one. He had  ̂ to face a situation 
unprecedented I may say in the financial history of this country* Whilst his
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[ Sir Maneckji Dadabhoy. ] - ^
predecessors had the good fortune of ovei*flowing receipts he had to face a deficit 
pf a tremendous nature, and ̂ with his resourcefulness and his ingenuity, he 
has grappled with a critical situation at a very difficult time which commands 
our respect.

I  cannot also on this occasion fail to pay our tribute of admiration to the 
other House—the Assembly, for the conscientious and masterly manner in 
which this difficult Bill has been settled by them and sent to this Council. 
They have made the task of this Council easy in many ways.

The H o nouhable  THE PRESID EN T: Order, order. The remarks of the 
nature of the Honourable Member are an extremely dangerous precedent if 
harmony is to be maintained between the Chambers. I t  is neither desirable 

, nor proper that the action taken by or words spoken in the other Assembly 
should be discussed save in so far as they come before this Council for review. 
On the present occasion the Honourable Member is speaking words of honey. 
In the future he might use words of vinegar.

The H oxoijiia®le  t h e  PRESIDENT : The question is —
‘ That the Bill further to amend the Indian Tariff Act, 1894, the Indian Post OflSce Act, 

1898, the Indian Income-tax Act, 1918, and the Super-tax Act', 1920, and to amend the 
Freight ^Railway and Inland Steam-vessel) Tax Act, 1917, as amended by the Legislative 
Aittembly and as further amended by this Council be passed.’

The H o n o u e a b l e" Me. W . M. HAILEY ; M oj I  interrupt for one 
minute. Sir ? I  make the grossest interruption, but 1 feel that it would be 
wrong on my part, after having had the privilege of attending the debate in 
this Council, if I  did iMt in the very, briefest way acknowledge on behalf of 
my Department the exceedingly flattering words which Sir Maneckji 
Dadabhoy has used in connection with our conduct over the Budget. I again 
apologise for this interruption, but I  do feel that I  should be very greatly to 
blame even at the risk of committing an in’egularity, if I  did not ask per­
mission to acknowledge what Sir Maneckji Dadabhoy has said on the subject.

The H o x o u ea ble  t h e  PRESIDENT : If  I  had been aware that the 
Honourable Member intended to speak, I would not have commenced to put 
the question.

The question i s :
' That the Bill further to amend the Indian Tariff Act, 1894, the Indian Post 

Offico Act, 1898, the Indian Income-tax Act, 1918, and the Super-tax Act, 1920, and to 
amend the Freight (Railway and Inland Steam-veese) Tax Act, 1917, as amended by tlio 
Legislative Assembly and as fuither amended by the Council of State, be passed.*

The motion was adopted.
The Council adjourned till Thuriday at 11 O'clockr
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